VI RS e JON R NP .. —I

FORM NO. 21, (sec. rule;114)
IN THE CENTRAL DMIL\LSTr IiVE TRIZBUNAL HYDERABAD BENCH. HYDERABAD.
. - . c
Jo,;a. Ho. QQ{{{\ 190 L
oo vV U U :
N *
o
SQ/‘C . __,.véltf ! Appl icants.
Versus .
. Qo G albesd e
B - : ’ Respohdent (s).
INDEX SEEET
S gl.8n. Description of documents & Date , ' Fages.
1. Docket nrders. \ﬁ) 3
| |
2 Interim Orders. :

3. Orders Tn M.A. (s)
4. Reply Statements,

_ 5- Rejoinder, o : K g— "‘l ' -
6. orders in (final Orders) 9?&’\ -‘-‘1 . ﬁ éa-; g\& -
: g5 oWt

Signature of dealing Head .  Signature cf 35.0.
in Record Section. '




—— e i Fm

i o

o . e b ot s e b T A i

: Sc/\?rﬁ-—“‘v'\ﬁxg“ pww\ie&\ 2N ;
. o A ey Ry O

s e Ty et e e e
- - i —— = i e e

[ PEEpp—— L R iaade
e
| bl s e

:@,K“Qo |
'O"\W %’\LQh - Ne CO% .

1 BB Qﬁf[t\
) P RS
" M AR




"'...@M‘*"if‘n ....................... y
DRATE CFFICE NLTE g RIJER Ned
l[‘gqu% : Wee o= 7‘3\&‘\ ﬁ“ U"“&M‘?\W&\
TS Ny Qew.ul o }* |
d\ppﬂ; cond 4 K e 9“"
T A

-7 i- - o . PoS‘t’ On g- a-91-
% o
Hﬁi? MOHRT o

miA, Ve

%‘,thoto\: %Sk- J\h neall- el
P

: | HDHHj ,
' . .‘ | | ) ) C \I&J
o391 - AR 91\2"”‘7 ML L \,\OJA

: ‘..6—@;‘- QMLOW M\;& PRy Lo

; ‘ A o\u\,\)}o@ﬂ‘f\ﬁc\\ﬁp .3 g ~e

: w&ﬂw g AT

0\




-
HERKRE HoHNT
™M A | : VL.‘.
. 0,? S
' NS
- aﬁr@’” WoHE-S.
' /t’[
oo 2+2-99
| vl
s <
HYRY HONNT |
(P‘)) e j N f".-l -

-9 |
: LAE o 70699 No :ém’r‘)’nq,\
: o\ﬁ(g}lﬁfvrhmm v~ M Be_givi,. .
W ™ (8

> 49

{‘"

TP Hr ﬂ"‘/

;_ A - i D h;'L::;;:"l"“"‘;::‘:;m:&:;"b:’“f‘?"f‘m‘!’mf"‘""‘""""'
v, - 2 .

Q\a\l
1 \‘3 @\m
™o




\,

.48

CENTRAL ALi1TN ISTRAT TV TRIBUNAL -HYDERAUAD BENCH: HYDERABAD. .

O A.NO. | qo\q OF 1997.
I | : U- @- \L___‘ @Q@_ﬁ.‘_‘________“_w“ e Ap;?l icant(s)

V'ER S U S

& ‘ \ . {Rcsnondent )
(7R YW mﬁmge%

L ]
e : M\r 3 ‘L
. - B - ' o 5 - e e - e —— gty
: CiosR

ﬁ\. | qlg/{Q7 ' ' .H\Q s a»“ﬂus@c#' |

Date Ofiice oce




08 99 cr/ 677

OJ.. Licc I‘ otc Crucre

bﬂ ‘30‘7 C’NI No}\

—— e

et s e,
-

2275«

R P sy e

it 4&7 ca;'/?‘—3

/ZE KA om 17/7/

o -

Adrp - rey
~J) M4

\'T.“‘ .

on R LYV 91"“\ ey
6 In police i Akl
‘__[___ [3\”r

:mm,u,@\j}_m L=t~ . i
R ¥ |
- ]
11 S Sy qy o o |
lm assh ol Covansed éckﬂlo\é
D coclt |

if / Co B be
j A -~ |

N » )
SR AT 7Y |

M My ¥
j ac'g o A3 OB o
- 13.8.98 fv rebos.
T | e
)  HHRR |
S IS, TR




LY.

CENTRAL ADMINISTRATIVE PRI3UNAL
HYDERABAD BENCH

oRIGWAL appLicarToN 0. QA9 op 1907,

W _&_&D ' AL - Applicant (s)

" o

Union ef India, Repd. by. : Cﬁ”““LA&\i QqﬂAﬁdif¥f
Soviia Q}bd@xﬁ~n 62¢hAQ~AOUj’

Cpr&nQMJiA\Alijl é;;ngf)‘

Respendent(s)

The applicantion has been submltted te the Tribunal by «

_ Shrl : Ef gg”\h‘“*’JVWW\ONV\>4QNb\ A Advocate/

Paety=—ir—=—Persomr Under Sectloéjig of the Admlnlstratlve

Tribunal Act, 1985 and the same has been scrutlnlsed with

reference to the ooiﬁts mentioned 'in the check list in the
light of the Pravisiéns in the “dministrative Trlbunal

(Procedure) Rules 1987

i
The Applicatitn.is in erder ang may be listed for

Admission on

0\ ; Al

scrutiny Asst, - DEPUTY REGTSTRAR (JUDL)




W
11, rave 1egldlﬂ cornies of the dnhexure auly - N
: attesved reen flled,
12, Has the ap: llcant exnausted all available rem1c1es. X9,
13. ifas the Index oI documents been filed, ang ' ' W™
‘~A7adlnatlon donL Jrojerlv
4.  iias the aeclaratlon as required by item No. .7 of ¢+
form,: I besen made. o : '
15. Have recuireq number of envelops (file size)
bearing fuli adureses ot the respondents been filed. 7+
i6. (2) whether the relief sought for, arise out of = %)
. single cause of actlon. ‘
(b) vhether any interim relief is prayed for, Y
17. In case an Ma for condonatlon of delay in filed, —
‘ ~is it supporteq Ly an ahxlkav1t 0% the applicant.. .. =
18.. . “whether this case be neared Ly 81ngle 3encité , AN e

19. Ahy other Ponnt. g S |

"20. . Result of the scrutiny with initial of the 8crutdny-
clerk, . Co ' . T

o et

Baer
Sc:dti?figgéistant._ . . - | _ ..

s

Section Officer. ' ' R o

Deputy Registrar, ' ‘ _ 1

Registrar,




Ci ‘NTRe-ﬁL AJMM\ Iu4r ool T,

s LI DEEAL L _3 Gl ;-. ! YJJ_. er:B_AD
- . . - . . L]
, Dairy No, RARY z q 7
report in the sereting of A vllcation,

‘Presented bf_&éﬁmf

arplicant )__WQ‘P\!« Roa g2 “\5"()

kesoonderc (5)

G b Presentation,

\.$‘°7*°f7

vature of ULwevance

s;l.

a.:«@& 9.
No. of Applicants_m__mhmigjz_%_%h__fmq~k__mmmm

Clrmdtn § 9*3 UASSIITCATION |
Sunject Juan,nngn,ocxng Denartment - 62@4

. Departme L’ka’g((iﬁo‘)j
1. Is the )

an llcaL'un LQ the -
(three conl zte

No of ReSpondents,}é

“ropern form,

‘
sete in narer. books }4&/)
form in two CDT““l&tLODS. '
2. vhether name, aescwlatlon and alidresse cf all the ¥
Partied bean "Lnl_ner in the cause title. - ?7‘
3. La}Has the apn llcatlﬂn ooen f 1y Sizned ang verified, ij -
(D) na - the co les been £ Guly signen ‘fbj g
{c}) iHave sufficient humber. Of Copies of the ‘
] aoplication bean filed. . ‘{°7
4. -Lhether all the necessary Parties are imleaded. Y*]
5. lihether Znclish tréhslati@n-of Jocunent g in a : "ﬁ%9’
language other tqan‘:n;¢1hh Or .iindi been fileqd. v
6. Is the Arpilcation oin in tin
7.

(Seea SeCtion 21)

ver e/ Autharis atlon
/}C 74 ’/_ he]

[
figas L.Il@

”ahaiupndﬂd/@ema ofan
Decr f£ilec.

8. It the

. Uk & ete, )
2. Iz tne aztlicaticn accompained

120/ 05, for 8. 50 7 N U
10. ifas the Ipucmed Orders Orivyinaj, duly attesteq lﬁhq,
. deritable COny Deen T Lled.

_}:ff»%{_f\%-__ S R‘v eoleinrt 530

Y47 &
A"
ar, licatica ma tainabil ic « o
o .
(673 2, 14 18, or yrw,




CINTRAL ADMINISTRATIVZ TRISUNAL HYDERASAD BENCH: HYDERASAD
INDEX SHETT
} ‘ { .
0.A.ND. 5 QO\O)_ of 1997. .
s e D e Lao.
| | VERSU S
T
: Page HNe,

SL . NO. Oescription of Aocuments
. —

Origiknal A-pplication - l‘b' s.

Te
2, MATERIAL PAPERS ‘h -
3. UVakalat P &
e 4. Objection Sheet } ————
!

5. Spare Copies . . \ '
For)
. Al i

8, Covers (" ﬁ,_ . -
- l




C&- . Act, 19__5 o '. '
Q Between. | Gonk j( ‘%d

J.R.K, Rao, S/o J. Nagabhushanam, aged 55 years,
@JV | Station Superintendent, ‘
5 asiding at: 25(C) S.E.Rly, Quarters, : _
i& q arripalem, Visakhapatnam and & others . eee Applicants
=, /-: ‘
; 7 AND ., ?
"; Union of India - Hepresented by: “ )
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BEFORE THE EDNOURABLE CENIAAL AD%%NISTRAT IVE TRIBUNAL
EYDERABAD BENCH : HYDERABAD. |
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p 1ication Under Section 19 of the Administrative Tribumal

General Manager,
South Eastern Railway

Calcutta-t3 and 3 others ..+ Respondents
INDEX -L
I T Nature of Documents  Annx.  pages
§.No. Date relied upon ' No. From To
------‘--—-------ﬁ--‘-----------‘-----‘.---‘--l----‘ ----------- L X 3
01 Applicatinn o [ =
02 29-07-83  Restructuring of Certain @ )
| Group C & D WYA! C? I3
03 07-10-%  Representation of JRK Rao  :A/2 14
|
O+ 19-11-9%  Reply of DRM(P) WAT ‘A/3 15 )b
o
05 30-04-90  Judgement of Hon'ble SRR .
Supreme Court - in Civil ! 1‘7 3/
Appeal No.205% of 1990 AN
06 11-01-95 grger of HOR'bla 0151'.13- o N \
alcutta 0.A.No.1259 ' ' =
of 1994 s v P23
07 29«09«95 Representation of '| D
J.R*K, Rao A/6 ?39 3%

08 16-09-76  Seniority position of

Applicants (Sr.No.14,13 o ‘ -2
10,51 & 67 & 51 A7 .(?37 &
09 31-12-87  Provisional Seniority lists " |
comparitive position of 3

applicant I and Raspondent l A/a
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for which no reply
received.

Letters of personnel
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BEFORE THE HONOURABLE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH s HYBERABAD.

fA.No Rejefel

Between:

J.R.K, Rao and 4 others «eo Applicants
AND

Union of Ipdia and 4 others Bespondents.

Chrono;ogz of Evegts i

S.No. Dgte Particulars of Events Page HNo.

01 29-0B-83 Hestructuring orders ' >

02 07-10-9%  Appeal of J.R.K. Rao | @

| ’

03 19-11-9% Reply to J.A.K. Rao .

O4% . 11-01-95 Order of Hon'ble CAT- “
Calcutta |

05 29-09-95 Representation by JRK Rao |

06 01-10~95 Appeal of Applicants 2 to & <
adopting appeal of J,R.K., Hao |

who: is junior to applicants. .

Signahure%of Counsel

for Applicant

( for office use only )

Date of filing of applications
R.R. NO.

Signature of Registrar.
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BEFORE THE HONOURABLE CENTRAL AUDMINISIRATIVE TRIBUNAL

HYDERABAD BENCH ¢ sHYDERABAD.
O.A.No.CIG\Q’ 74

Between:

1)

2)

3)

k)

3).

J.R.K. Rao, S/o J. Nagabhusanam,

aged 99 years, Station Superintendent,
S.E. Railway -~ 25(C) S.E.Rly. Quarters
Marripalem, Visakhapatnam.

D. Appa Rao, S¥o D. Chandraizsh

aged 49 years, Station Superintendent,
S.B. Railway,

Lakshminagar, Gopalapatnam

Visakhapat nam.

V.M.L. Narasimha Rao, S/0 Purnachandra
aged 56 years, Station Supeérintendent,
SoEn Rlyo’ - SE Rlyo Qtl"- ND.585/3
South Jail Road, Visakhapatnam,

B.S.R. Murthy, S/o B.A. Narasayys,
aged 54 years, Station Superintendent,
3.E. Rly.,

Addepallivariveedhi, Kothapet,
Vizianagzaram

Rao

P. Chekravarthy S/o P. Jayaram Naidu,

Aged 54 years, Station Superintendent,
A S.E.Rly.,

Vadlapudi Railway Quarters

Vadlapudi, Visakhapatnam,

AND

Union of India - Represented by

1)

2)

i)

4)

General Manager,
SGEC Railway, Calcutta-!-l-:io

Chief Personnel Off icer,
S.BE, Railway, Calcutta-i3,

Divisional Railway Manager,
S.4, Rgilway, Visakhapatnam.

5. Bhaskara Rgo, S/0 Appa Rao
Aged 54 years, (Approx
Presently working Upder

SR. D.5.B., VSKP S.&. Rly.

eos AppPlicants

e v ReSPOYﬂEDtS

Application submitted Under Section 19 of the Central
Administrative Tribunal Act, 1985.

1.

Particularsg of the order ggainst which application is mad :I‘

Divisional Persomnel Officer, S.E. Railway, Waltair

M
0.0.No.WPL/306/Pt, dated 24=06-1994 promotiméEPetitioner in

C.A.No.205% of 1990 and contempt petition dated 97.7-93

0000002.
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W PY ] 80b/0T Db 2GC 1,
prométion of eligibie petitioners to scale 1600-2600 and

2000-3200. Irregular prbmotior:tbf Juniors belonging to ALEéfrd
Alternative-I and failed to sui;ability test and joined as
petitibnef in SLP as belonging to alternative-II, though

the question of option of a1t'ernat1vs;‘f'@ae to elternative-II

was never contemplated or in ar vouge enaﬁling the Junior

Ssri S.Bhaskar Rao, item 15 of the 0.0, at paée 2 to gét

earlier promotion and incfease in pay over seniors in

alternative-1.

1.a. Brief of tbe Cases~ Junior drawing more pay than
seniors in alternative-1 on the plea of joining as applicants
in CA No.2054 of 1990 and CP dated B 7-7-93, while seniors

were confirmed w.e.f. 1-2-80 in scale 1400-2300 and Junior
‘confirmed w.e.f. 1-12-87 as per (A/2)

2, Jurisdiction of the Tribunals The applicants are all

working under DRM., S.B. Bly., Visakhapatnam and hence the
subject matter of: the order agasinst which tney'pray redressal

kn is within the jurisdiction of Hon'ble Centra}l Admini-

WWSQWM

strative Tribunal, Hyderabad. Ny dk‘f¥7—

3. Limitation: The applicants declare that the appli-
cation is within limitation period prescribed in Section.21
of the Administrative Tribunal Act, 1985.. 3I ‘
(1) In view of the facts that when juniors are promoted
to highe;‘oy game‘;égfg&g§15§§%?;§@Jt e:éaﬂébi?%giniors
ape promo;édténd.tné'seniqrs é}awiné less pay than juniors,
the seniors!as a matter of right are entitled to higher pay
as drawn by juniors from the date juniors are promoted. a
ATR 1992 (1) CAT-P.581, | S
The applicants as well as respondents % are similargy

situated under seniority group of alternative-1 till nhis
joining seniority group of alternative-ll though it is mot

[ ooo3-
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&, Facts of the Case:

4

: 3 | ﬁ

permissible and but extended promotion and higher pay to

WSW'
Junlor %ﬁﬁ respondent 4, the applicants, as a matter of

right are entitled to higher pay from thewdate Jjuniors are
i -

promoted. ATR 1992 (1) CAT - P.581. |

(1i1) wWrong fixation of pay is a continuing wrong so limita-

tion does not apply. 1996 (3) SLJ Mumbai, P.249
recurring -
(iv) 1In case of mpgkirg cause of actlon, limitation

does not apply, 1996 (3) SLT CAT-Gowhati (P.326) CAT

(v) Limitstion does not apply to recurring cases like

claim for pension 1996(3) SLJ - CAT - Chandigarh, P.572 CAT.

(vi) Treating similarly situated people differently is
unvanranted 1996 (3) SLY-CRT - Patna P.270

(vii) Hon'ble £ Supreme Court of India in its Judgement

reported in 1997 (1) SLY (P 14) indicated that when the

Govt. itself is at fault it should mot stand on 1imitation.
(viii)  An employee should not suffer due to x mistake

of department - 1997. (1) SLJ 8C 232 {

-In view of the above submission delayland condonation
i

does not arjise

All the applicants and respondents No.4 of alternative-I

referred to in Railway Boards restructuring brders circu-
lated under Chief Personnel Officer, S

W8, Railway, Calcutta

whichitd is unified cadrexx called Altrnative~I even before
receipt of restructuring orders,

It is only persons who

|
are governed by alternstive~II eligible to exercise g@@&ﬂ&
before 1963 for continuvance in alternative-II befor

are- implegented -

order of restructuring orders ﬁﬁ& tave approached Hon'ble

cuwl pphcel

aud CPNO I Dad7s
Tribunal, with 5¢¢ No, 2.0 fa’wmw;p * &I

to Supreme Court

and with contempt petition to Supreme Court as applicants,
appellants and Pétitioners.

The respondent No.% who

“Br
originally belonged to slternative 1 and gan Junior to tne




9,
\
LS
applicants in alternative-l appeared for selsction for
promotion to aigher grade and failegnﬁis joined as Petitioner
in SLP & CP with the alternstive Cadra-II staff resulting in
and bigher pay
¥ getting higher grade promotlon from an earlier dzte than
the applicants. The representation submitted by one of the
applicants to DBM on 7-10-94% was turned down vide f letter
of Divisional Personnel Officer No.BSV/KPS, dt. 13-10-9%
resulting submission of appeal to Chief Personnel Officer

2% 9 ¢ lg
on =9% and 30-9-95 which has fatched no reply. The
applicants were confirmed in grade 5;%%%9 PS w.e.f., 1-2«80
0.

while respondents No.4 could be confirmed w.e . f. 1-12-87,
As seniority is to be reckoned from date of appointment/
confirmetion, reckoning the respondemt No.4 as senior to
the applicants andé extension of higher pay for no fault of
agﬁiéfgﬁﬁﬁhe plea of courts orders is erroneous and beyond all
cannons of justice. In fact the Hon'ble Supreme Court has
in its judgement ordered not to disturb the persons already
promoted and the question of revising seniority on the
basis of promotions ordered if otherwise admissible has no
where been §§3n gggsg in the Jydgement., The Hon'ble
Supreme Court has also rejected the pleas of disturbing
seniority and may result in extending to bthers. on the
other hand the Supreme Court also made it clear that no one
® prompted earlier shall be disturbed. Seniority should be
fixed as per rules-1997 (2) SLJ- SC 141, 1In view of exten-
sion of higher pay benefit to Jjunior most_of alternative-=1
even after his failure to pass suitability testw whoge~f :
appeared with appli-cangglqg%igﬁetglgétgfn S&EEQIE; Eggg%gd
and revising the seniority arbltrarily are against direction
of Hon'ble Supreme Court; Hence the rules of stepping up

have to be invoked to mitigate +the grievance of the
existed

applicant restroring seniority ng,1t§ originaluﬁosition as
made °

it existed before promotion on the protext of Hon?ble Court
v

Opders. 5




| —1 = 3

b

»>

The Supreme Court has also indicated in its Jydgement

1997 (2) SLJ - SC 136 that seniors promoted earlier but
getting less pay should be stepped up. The applicants as
well as respordent 4 do belongs to alternative-I cadre and
applicants were always drawing more pay by jirtue of scale
of pay being higher and respondents 4 scale of pay being
lower and merged to unified scale and theeejwas no

of supersession 4ng any $I¢ selection applicants having
bzen confirmed in scale 1400-2300 w.e.f, 1-2-—80 while
respondent 4 promoted to scale 1400-2300 w.e.f. 1-3-33 and
confirmed w.e.f. 1-12-87 and there was mo occasion for
respondent No.l4 to draw more pay till extension of promo-
tional grades on the plea of courts orders py virtue of
juniors the gpplicants belonging to alternative-II in Court
case, resulting issue of Hon'ble Supreme Cou?ts Judgement
that promotions already made need not be disturbed and the
plea raised by respondents as to seniority etc. in reply to
contempt petition raised by respondents rejected, the

applicants in alternative I, even after merger of alternative

I & 11 into single cadre will continue to be seniors and the

rule of A¥gpped stepping up of pay of spplicants with the
pay of Junior and respormdent No.4 is fully coverad by rules

and revision of seniority to respondent No. k does not

S &) - o LTI R0 on 2] —0 T35
oo g, Line force'ﬁlﬂf-a -0 -5 et tetrlrontdiar. fhean o f

5 Gr. for relief with le rovigions:

The Honourable Central Administrative Tribunal, Hyderabad

in case of Spi K.V. Appa Rao and others Vs. Accountant
General and others decided that * if irrespective of the

clarification of junh)r and senlor groups the same work is

done by botq/the senior group as of right is entitled for
-monetary benefit of stepping up of pay from the date the

pay of immediate junior with monetary benefit was gYégpp

|
\
\
|
|
|
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s 6 3

stepped up - ATR 1992 (1) CAT 581,

2) Similarly placed employees should be given same treate
ment - 1996 (2) SLJT - CAT PATNA - P.548 CAT.

3) Matters decided by one Bench of CAT are binding on
other Berches 199 (1) SLJ - CAT - Bombay ?.380;

In view of the decisions cited above as weﬂl as other
judgements given by Hon'ble CATs on the subjecé, the
applicants who are senior in entering service énﬁ sarlier
confirmation are entitled to have their pay stépped up to
the pay drawn junior and respondent 4 from the date the
respondent & was given benefit of higher pay aﬁd promotion.

6. Reliefs sought 2
In view of the factual position imdicated in Para~IV the

applicants prays the Hon'ble Tribunal to be pleased to grant
the following reliefs by directing respondents 1 to 3 to

i) trgggigégfgtgiggénés~as~pmmnﬂ§EL€Lg f. 18«83 from

S S Bhatit
the date the junior was promoted to scale 1600-2600

and next grade 2000-3200 from 1988 }

ii) Psy all consequential arrears on.account of the
Slefform wf & oy
above premetiens duly restoring the oxiginal seni¢rity
existed but for the above promotion to juniors and
Hespondent L. !
iii) Pay cost of the suit, interest and such other relief/
reliefs wnich the Hon'ble Tpibunal may consider as inei-

dental and conseguential to the circumstances of the ecase.
7) Details of the remedjes exhsusted:

The applicants declares that they have avasiled of all
the remedies available to them under service rules and
appeal dated 29-9-96 and 30-9-95, submitted to ﬁhief Personnel
Officer, South Egstern Railway, Calcutta-43 and!S.E. Railway,
Men's Union, Letter dated 6-5-G4 and 12-%-94 ar% yet to be

considered and replied.

o;-o-.'?o
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~  Of e O.A.No.((ﬁ(g(gzz been withdrawn to comply with

Hon'ble Tpibunsl's observation-at the time of hesring.
: 7 ¢

8)

Matters mot previously filed or pending with esny

other court:

The applicants further declares thet they have mot
previously filed any application, writ petition or suit
regarding the matter in respect of which this agpplication
has been made before any court or any other authority or
any other bench of the Tribunasl nor any such application,

writ petition or suit is pending before any of them. ) ™ "

' 1]
*% o L,

9) Interium orders if apy prayed fors: “we-. |

. No interium orders are prayed for.

10) The application is begng submitted tnrough - Legal Counsel.

11) Particulsers of Bank Draft/Postal Order filed in
respect of application feess- F "
= u-i'r M@'%q’,'u" )RKM“{YW'P&"C "

Name of the BanK/Post 0ffice v S)( @ AL D AT N e
No.of Bank Dpaft/Postal Orders ] *F%EF=eéi%g%Tifﬂff

1' |
Where payablei- W@ - ' @a

S “ + S“a

12) BRist of enclosurgss

1. Application

2. Material papers
3. Vakslat Form
4+, Postal Order

5. Envelopes duly inscribing
address of Respondents.

0 71— A

3 b

8) Par"S-“\"(‘M&

g ? 5) @&P%
Signature of Counsel

Signature of Applicants.
for Applicants. ‘
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VERIFICATION

1/de, 1) J.R.K. Rao, S/o J. Nagabhusanam, on his behalf
and on behalf of other applicants, viz.

{

1. D, Appa Rao’

2. V.M.L., Narasimha Rgo,
3. B.S5.R. Murty

|
4, P, Chakdravarthy - 1
do hereby verify and certify t hat the contents of paras |

1,%,5,8,9 and 11 are true to the best of our kmnowledge

and paras 2,3,6,7 are on legal advice and are} believed

to be true a2nd we have not supressed any material facts.

Y

Signature of Applicénts.

;
~ %é
LR 8 I3 K

o “ |
: - 1(‘:‘1 .
yp 52“"(1-’:.‘) I K ‘J
L aam N
. -OQ:B‘L kY *
Ad\ Ocazc . /
A"-\‘Ll
E\ j
i
/ "
e
‘ l
Visakhapatnam,

|
Dated:/2/07/9%.
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hY

No. Pi3tdPCIS5/P1 Vi N Dated: August 2nd, 83

~a_Restructuring of cenain Group 'C & 'D’ cadres

A copy of the Railway Board's Iatter No. PCHI/B0/UPG/19 dated 23.7.83is
publiched herewith for information, gux ance and necessary aclion,

The exarcise in ragard lo'savings by reduction in numbers should be taken
up in alt earnesiness and progressad wih vigour. As the Beard are keen that there
shouid not be any delay in implementation cf these orders of reslrucluring, you are
reduesmd lo take immediate sleps anc complete it by 30.9.83 and 2 compliance
report sent 1o this office by the firsi week of Oclober'83 10 enable 3 report’ heing
sent 1o Railway Board in lime . |

GOVERNMENT O7 INDIA (BHARAT SARKAR)
MINISTRY CF RAILYWAYS {RAILWAY MANTRALAYA)
(RAIL WAY BOARD)

No. PCII/BO/UPG/1Y New Deihi, Dated 29 7 83

The General Managers

- AllInd-an Railways -

CLW, OLW and ICF
Restructuring of ceriain group ‘C’ & D' cadres

Arizing out of certzin Froposals made in.the Cepanmenial
Councii of the JCM {Hailways) by the statt side, the Ministry ol
Railways have decided thal he Group 'C’ arks ‘D’ categories in-
dicaled in the annexure (e this feller should be restructured and
placed in the scaivs indicaled against each designation in ac-
cordante with the bercenlages indicaled therein. Delailed in-
slructions are niven halow 1o implementation.

DATE CF 2. This restructuting of thy cadres will be with reference to the sanc-
EFFECY lioned cadre sirength &s cn 15t August, 1983. The statt, who will be
placedin lhe revised gradas in terms of these orders. will be eligibiie
to draw pay in higher grage trom i.8.83 with the benelit o prolotma
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¥ lixation from 1.8.82. Tha benefit of-proforma fixation will be admis-
sible oniy 10 those stall, who are placed in the vacancies arising
diraclly as a rasult of thesa festrucuturing orders. Pay of the staff,
who have besn promoted in the normal course to higher grades
during the period 1.8.82 1o 31.7.83, will be stepped up under the
normal rules, with reference to the pay of their juniors, whose pay
' is lixad under these orders,

-

CLASSIFI- 3. The classification of the posts in the categories covered by these

CATION FOR orders as 'Selection” and "Non-Selection® has been changed in some

PROMOTION cases and the revised classitication is indicaled in Column 7 of the
Annexure enclosed. In respect of the vacancies in these categorias
arising after 1st Augusl, 1983 promotions 1o FOosts in the various
grades in terms of revisad classilication wili be made in accordance
with the normal procedure lor filting in "Selection and 'Non-
Selection’ posts as otlaining al present.

*m 3.1 The vacancies in the various grades of the posts covered in

. these categories as exisling on 31.7 1983 and those ansing in the

centext of present cadre restructusing will be filled in the manner in-

dicaled below. Howaver, in a case where as aresult of this restruc-

tueng, an individual raiway servant becomes due for promotion 1o

more than one grade above his present grade, and il promatien to

posts i any ol these grades calls for seleclion then promolion lo
that grade(s} will be governed by the normal rules for promelion

{1} Groug "D’ posls:

—
(a} For vacancies «1 Group ‘D", prometion will be on the basis

of the existing procedure.
- {b) Wherever promotion lrom Group ‘D to Group 'C’isinvolved,

promotions will be on the basis of a moditted seleclion pro-
cadura as prescribed in nara 3.2 infra.

\ ) {ii) Group "C*

"y

{a} Whare ail the posts in an exisling grade are en-bloc placed in a
higher grade, tha exisling regular incumbents thereo! may b alfowed
—1h8 higher grads without subjeciing thom to any setection, even wharg
the posis 318 #5455 “Sulaction” posts. For exampte, all the
Pos!s of Switchmen at g 3 584

&1 i iBo sCA 268400,

wilipeplaced.

3t1

»

in the scale As. 330-560, and, as such, all the exisling regular incum.
bents in this scales will be automatically given the scale of Rs. 330
560. Simitarly having !egérd to tne percentage prescrined lor the
ctalegory of Shunting staff, ait the existing posts of Shunting Jamadars
in the scale of Rs. 225.350 will be placed in the scals of Rs. 330- 480
or above. Hence, all the regular incumbents against these posts
presently in the scale of As. 225-350 will be ailowed the scale of Rs.
330-480 without subjecting them to any seleclion.

(b)Y Wherever the vacancy.1o be filled in is in a post now classified as
‘Selection’ as per the enclosed Annexure, the existing regular incum-
benls in the next lower grade/grades shall be considered tor promotion
on the basis of the modifed seleclion procecute prescribed in para 3.2

intra

3.2 For the purpose of promation in terms of the preceding sulb-
paragraph, the exisling celecticn procedure will stand modiliad 1o
the extent tha! the selection will be based only on scrutiny o! ser-
vice records without heiding any written and'or viva voce iosls
Nalurally. ungar this procedure, the Caiegoiy of Tcutslanding” will
hot arise. This modified selection procedure has beon decided uparn
by 1he Ministry of Railways as a one-time grceplior by way of a spe
cial dispensalion in view of the numbers imvalved, wih the oDjushve
of expediling the irplementation of these orders Itis reiterated thai
the normal rules governing promotion 1o selechion and non-selec-
tion posts will apply 1o vacancies inthe atoresaidcategories ansmng
alter 1st August, 14583,
3.3 Wherever in terms of the revised classitication given in the
enclosed Annexure, posts which were hitherto ciassilied as
"Selection’ posts which are row 1o be treated as ‘Non-Seleciton’
posis, the unoperaled part of any panels prepared for such posts,
as on 1st August, 1983, will iapse and the Posts wili be tilled acecord-
ing 1o the changed clq‘;lssi!ica!ion.

3

3.4 However, in mosé cases where selections have already been
linalised and promotigns alse made on or belore 31st July, 1383
such selected and prgmoted persons shakl rank-serior-to the per-
sans salected and pfomoted according to the provisions in lhe

preceding paragraphs -
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_FIXATION
OF PAY

SELECTION
GRADES

WARD-KEEP-

ING STAFF

312

4. In ait cases of resirucluring, pay of the staft fitted against highar
scalas of pay will be fixed under rule 2018B(FR.22C) A.)1, excep! in
the case of merger &t the existing grades of Rs. 425. 600 and Rs.
455-700 Into a single revised scales of Rs. 425-700 as indicatad
against itern 20 of the Annexurs. In the laitar case, the staff con-
cernsd will be allowed an option under Ruia 2019(FR23) A.N and
pay of the staft who slect to be fixed in the revised dcale of Rs. 425-
700 will be fixad under Rule 2017(FR22(a) {ii) R read with Audit’
instructions No.4 thereunder.

- 5. The seié&ction grade posls, wheravar introduced, either on sanc-
lions issued by the Ministry of Raitways or on the basis of powers
delegaled to the GMs, in raspect of specified categories listed out
in the Annexure will be adjusted against upgraded posls; any
holdars of salection grads not so adjusted wiil conlinue to retain
such grade as parsonai to them till the next review. Delails of such
cases should be reported to the Board by 30th September, 1983,
The General managers' powers 1o sanction selaction grades in the
categories, which are covared by this restructuring are horeby
withdrawn, '

6. In the case of restrucluring of the calegory ol ward-keeping staff
indicated against item 20 of the Annexure, the restructuring scheme
is subject lo the condition of direct fecruitment of Engineering
diploma holders in the grade of Asstt. Stora Keepers in scale Rs.
425-700, 1o the extent of 33-1/3% of the vacancies in this grade, tor
which a detaited scheme will be advised separately. White the posts
in grade higher than 425-700 in this categcry arising as a resuit of
restructyring may be filled by prometion, 33-1/3% of the rasultent
vacancies in grade Rs. 425-700 whick arise on or alter 1.8.83 will
have to be earmarked lor direct recruitment of Engineering Diploma
holders and these posts should be.operated in the lowar grage til
such time direct recruits are available.

6.1 The restructuring in the cadre of Ward-keeping stall of the Stores
Depariment including the revised percentages of distribution and_
direct racruitment and the condilions prescribed theratore will also
apply to posts in the Stationary and Forms Depots, where such
Dapots are manned wholly by the Ward-keeping cadre of the Stores
Department. . ) .
7. The educational qualifications for tuturs enirants to the calegory

of Swiichmen will be Increasad to "Matric' This category will, .

) Fingerprint
Examinears -

Sks &
ASMs

howevaer, conlinue lo be an avenue of promotion for the category of
Yard stalf as al prasent.

8. In the calegory of Fingerprint Examiners (item 18 of Annexure)
ong post In grade Rs. 455-700 trom oul of the restructured cadre
will be placed in the grade Rs. 700-200 in the H_eadqugners of gach
Zonal Railway and will be designated as Chiel Fingq_erpr'mt Examiner.
The question whether any additiorial :raininggexarqlqallon should be
prescribed, passing of which would be a pre-conditlpn lc.)r allolment
of this grade, in so far as tuture entrants are concerned, is s.epara:e-
ly under Board's consideration and orders in this regard u{lll follow.

9. In tha category of ASMs/SMs (vide item 24 of the Anne:fure) the
restructuring proposals are in two separate groups, depending upon
whelher the existing cadres for SMs/ASMs are separale or com-
bined. The revised percentages prescribedfor this caiego.ry will ac-
cordingiy be allotted, depending upon whether the existing cadre
structure is a combined one or a'separate one, since different prac-
tices ar2 in voyue in the diflerent zonal railways.

16 in the category o! Yarg Maslers and Station Maslers, the exis_!—
ing provision for placing 10% of the posts in scale of As. 780-G00 in
scale As. 840-1040 will continue to be in lorce.

11. Those categaries of posts which were earlier in grades Rs. 2%0-
280 and below bul have rcw been placed in grade Rs, 225-308 aqd
above will now be treated as belonging 1o Group "C™ alter this

restructuring.

t2 In 2il the categories of Group 'C' & 'D' pesls covered bY this
scheme, even though posts in higher sca'es of pay have been intro-
duced as a result of restructuring, the basic function, duties and
responsibililies, attached these posis at present will continue, 1o
which may be added such other dities and responsibililies as con-

sidered appropriate.

12.1 The category of Head/Masler cooks in grade Rs. 380560 is in-
tended to be utflised in selected and very important catering estab-
lishments, - B
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Spl. pay for
}Anstrias-

Reservations

h ]

STANDARD
DESIGNA-
TION

BUDGET
"PROVéSIONS

12.2 The posts of Chiaf Telephone Operators in scale Rs. 700-900
will be utitised in those exchanges which are the busigst and the
heaviesi.

13. The special pay of Rs. 35/- p.m.introduced as a resuit of restruc-
turing, vide tem no. 19 of Annexure in the category of Ministries in
SteamvDiesel/Electric Loco sheds and EMU car sheds, will not count
as pay for purposes of hxation o: piy of protection. The stalt will be
eligible for the special pay only so long as the basic condition of
being indapendently in charge of or supervising highly skilled ar-
tisans continues to be sansfied. .

14, The existing rules and ordars governing resesvations for
S5Cs/STs wilt continue 1o apply while tilfing up additional vacancies
in higher grades that may be generated on account of improved per-
centage disiribution prescribed in various calegories in the enclosed
Annexure, However, the reservation orders will not apply to cases
where existing scale{s}/Grade(s) is being replaced as a whole by
new scale{s)/grade(s). since in these cases the reservation orders
already been applied.

15. The restructuring orders contained herein in respect of
catsgeries ihdicated against Cols 2 & 3 of tne enclosed Annexure
may also be rmade applicable to such of those categories wiose
duties and responsibilities and existing pay scales are identical with
the designations of calegories indicaled in the enclosed Annexure
but are referre1 to by slightly different designations as per Raitway
praziice. Howe vér, alter the restructuring exercise is completed the
nomenclalure or these categories should strictly conform 1o the
revised designations indicated agans! Col.4 of the enclosed An-
nexure ] ' ’
16. The requirements of funds, for this purpose may tor the present
be met by reappropriation trom wilhin the existing budget alloimants
under the relevant grants. Additional requirements of funds should
!;_e assessed and approprialely reflected in the augusl raeview and

the Ravised Estimates for the current financial year.

17.1 The Railways should provide maiching savings by feducing
numbers from the tespective calegories whare improvements are
fow proposed ts be made to the extent possible and from eisewhere
to make-up the shortfails, While upgradations may be carried out

now, accordinglo the rovised percentage distribution of posts, on
the basis of exi’ling numbers in a particular category, reduction in
the numbers may be achigved in a phased manner during the next
three years. Tha review for this purpose should be done by a Com-
mittee consisting of AGM(EC), FARCAQ and CPLO. The
deparimental HODs may be associated with this Commitiee as
necessary to delermine the areas where such reduclion are possibla
and the numbers and grades of posts. The Board should ba kepl in-
tormed halt-yearly (in Sept. & March) of the progressive reductions
in posts. achieved and proposed 10 be achiaved during the next
three years. . .

- i -

17.2 The Board ére keen thal there should be no delay in imptemen-
lation of these cadre rastructuring orders. Tha exsrcise in regard to

savings by reduction in numbers sheuld be taken up in all earnast-

ness and progressed with vigour.

18.1n view ol the simplified procedure laid down in para 3.2{supra)
the orders thould be implemented compietely in all fespecl_s by
30.5.83 and a compriance report submitied to the Board by middle

of October ‘B3 posilivély.

18. This has tte :}anction of the President
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Slatement indicating 1he restructuring of Geou _CL5 D codies.
lAnoexure to Hailway Ministry's Lette No, L’CI!LrUOIUJIGHS_Qulcu_zmlﬂm
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1 OMBINED CADRE OF STATION LEASI_E_ER‘%'J’\SSTT. STATION MASTERS

b

3

2

SMs/ASMs
Asstt, Station Masters

Statioh Master

Sla!iop Master

Ov. Siation Supow

&rztich Master

Station supdt (Non Gaz)
+ Station Supat (N6n-Gaz;

EEEABAILCADBES_OE_SI/_\UONML\SJEBS.AMD_AS SII. STALION HASTERS

3

330-560
425-640

455.700
T 425.640
455.700
550.750

700-500
840-1040

4

Asstt Station Master

JAssit Siation Master

Statian Master

Dy. Staiian Supdt.
Station Supdt. (Nen-Gaz)
Stanen Supdi (Non-Gaz)

Assit. Station Master
Asslti. Stalion Masior
Asstt, Stalion Mastoe

Station Master

‘Dy. Stawon Supdi/Station

Masier
Siation Supdt (Non-Gazy
Station Supdi {Non-Gaz)

A

Y, SUBRAHMANYAM

ADVOCATE ™~ ‘f-\

5 6 7
J30-560 10  Selecuon
425-640 25 Non- ~

selection
455-700 45  Sclection
550:750 10  Non sele.
700900 10  Selection
840-1040 HNon-scele.
{10% ol posts
in Gr s, 700-900)
330-560 13 Sclechon
425-640 325 Non-scle,
455700 54.5 Sclecuon
455-700 13 Selecion
550-750 43.5 Non-sole,
700-90¢ 435 Sclecton
8401040 -. Non-syle.

Alternative | (Com-
bined cadre of Sia-
lion Masters and
Assti, Station
Masters)

Allernative |
{Separale cadres
ol Station Masters
ang Asslt, Stabon
Masiers).

{10% posis in‘scate s 700-900)

STESR

A

. . : ANNEXURE | \'Lf
Gategory Existing Hevised . Revised Yeage Whether Remarks le ’
scales {its)  Designations scale of posls  selectiony D T
) - of pay {Rs) non-selection
i T/ i
N b

k
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ANNEXURE.2

SOUTH EASTERN RAILwaY

To | (V?

The DRM (p) SE/'RAT:

*
Sito

Subi~ Disparity in pay - Claxificatiop - requested,

.X beg to submit to your kind notice that myself
{ JRK Rao/ss/Cxop ) and Sree S, 38, Rag, RGSS-DSI were
fecruited by Rmsc and appointed ag Pro-Asms in the year |

425-640 1n the month of Dac,s7,

M 455.700 Sep. 94
DYSS 550.750 Tl 89
35 700-900 ' March,93

. My pay ie R2.2400 from Dec, 93,

0f late I came to know that §

 Wee.f, 1984 a5 .DYSS angd ag ss
verdict of the Supreme Court an
at Rs. 2750/~

rae S.B.'Rao was promoted
WeRefs 1988 as per tha
d his pay was fixed

Kindly Vé:ify the entire matter and clarify whether
am eligible for Stepping up of pay or not, '

t o]

Thanking you, \
. Yours sincerely,
i Qubp
{&d) x -~
7.810-94 ' |
f 0 ) . - ( J«RK, Rzo )

i)

~TTESTED

¥. SUBRAHMARY A
ADVOCATE
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ANNEXURE-2

SQUTH EASTERN RAILWAY

| I
Office of the
: |  DRM (P) 8AT

NO o BSV/KKPS Dty 19-10-94.

|
To

, <
The Station Superintendent, T
s. E. Railway.
Chimidipalid,

1

Subt- Representation dated 7-10-94,
! submitted by Sri Je RpKo Rao. SS/CHDPQ
Rafx | ‘

-y :1

In reference to the representation submitted by
Srl J.R.K, Rao; SS/QMDP._it is to inform yéu‘that
Sri S.8, Rao, SS/DSI on his being promoted ééfthe )
higher grades prior to Sri J,R.K, Reo, consequent upon the
implementation 6fthe.Judgament of the Honeufable Supreme
‘Court of India, is dr:zwing more pay than him, and the

question of stepping up of pay in this case does not
arise. , ‘ ' ' |

Please note and advise the party accoxdingly.a
. \ ‘

DPO - &.E, Rly = WAT,

Copy to: Ch, PI for information please,

ATTESTED

¥, SURBARMANY &M i
ADVOCATE | .
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ANNEXURE.3
SOUTH EASTERN RAILWAY 3
' Office of the <L///
DRM (P) WAT ?
Ro.BSV/KK /S Dt: 19.11.94.
To | ;
The 8,5,
S.E.Rly., Qubp,
_ Sub:a“Representation'dt.7-10-94 su mitted by
i S;ee JeR.K, Rao, 5S/Qubp, ?

In reference to.the
Sree J.R, Rao,

representstion submitted by
Rao,’

S8/QiDP, it is inform you that Sree S,B,
S5/DSI on his premotion to the hicgher grades ‘prior
to Sree JRK Rao,’

consequent upon the implemeﬁtation of
the judgement of the Honourasble Supreme Court of Indys,
is drawing more pay than him, ang

the question of stepping
up of pay izx in this case does not arise. |

Plewse note and advisge the party accordingly.

DPO ﬂ

S.E,Rly/wWaT,
Copy tos CH pI for information Pleasge,
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qh. U .B. ark’-lr & Or

.“uppellur
f; M : : Versus . -
Union of India & Ors. ' ««sRespondznts
¥
i. . - : ' : -I1.
"~ JUDGMENT !
- A STt |
R M. SIHATL, Ja N
.o B upecial lcnvc granted. L ’ a' -
“Station Mastoérs of South Eastern Railu\y are aggrieved .
by 1mp1mment1uioﬁ of 1hﬁ s¢heme, of r“~3truc1uring by the .ﬂ;'
Chief Pcruonnel Offluor fro med by the Rellwry Boafd for [
and 'D' c‘dre.f Their <lailm was not accoptc3 by the Ccn*"*l
"-‘Hdmin*utratmve Trinun loan implcmcnt:tion a2l duch was
bcnﬂflcial +o the mujCCItV. It was furthezx found that ,
altermative -I' of thv acheme meant. for the! combined cadre gk
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_¥Q otation Mwsters At tha

> common source for pr
P R .

H

1S r*ghtl; adopted as thé cadre of! Assiatant Suation Master

(uSM) anﬂ té%icn Maeter (SN) in the Soutlr nast=rn Zone’ was

Ir.

combxﬂed before 1983.‘ The apw llgnts HaVu chalienng cerrect-

. nésé ?f the e fiddingsi They “lso clalm that inplemontdtion
. N ;

~ of scheme is highly unJust and 1nequ1tab1;.

-
Prinr to re- structnring the cadre comprd 3 ed of  issistant

Lot tom and Statlon Supertntendent at

t top. Inltial apD01ntm°nt of D

aM was made i1 the s~ale of
m.5664540.

The promotionc
" ASM und (11) ask to SM,

beth in the scale of R$e 425 640 (non-
, L ?u ﬁu ,
selec tion). and.then Rs.455.700

1 1adder bifurcgted iito (1) ASM to

“selection) befora beCOming one

kKl

ation Slperln*cndent/SL

5. 700 800 Station Sup-

omoction tb Debuty Gt

%.550w750 (non—seleétion} 5r1ntendent
kselection) and E.840~1010 Station Superintendét . (

For movinH up the promotional ladder every

ASM vas required to )
opt if he would proceed on the channel of ASM t» ASM or?ASM ..
vy .
S of Sﬁ. Re structuring was' done, in 'C' and ‘D’ ﬂadres 1n the

as¢ales, desiqngtion and percen*age in selectioh and non—

P

selectlon posts.w Two

alternﬁtives were framed descrlbed as
alternatiye ' §or‘tne combined cadre ang alte: “hative
_for'th separnte'c“dre They ware to be adopted by the‘

spectlve zones, dependlnﬁ on . the cadre
there, - ) : .

lIIl

re pattern prevaiédt

One of the principles visuqllsed for roip 'e! yas :
. N o
fnat if all posts 1n an exxstlng grade were en

-

o-/3

nonTselection)..

loc placed oooE




] 'shoulf al'so have been plncei en bloc in the re-d951gnqte4

.-..'. 1€~

. , e
in a biﬁher grndthhé ekisting regular incumbents thereof were
..to'be allowed the "Higher gr-de wiﬁhout’subjecfing them to any

selection. For ASM/SM two zlternatives were provided t. be

Nv"nabpteﬁ by the.réspecﬁive zcnes depending on whether the

- a L3 N )
existing cadre ‘wzs separate or combined. In elternative 'I!
g |
AN : .o :

. meant for the combined cadre 3Ms in the scale of RS 425640

R

1nd RS2 455-700 were designatsd as Deputy ut_tion uuperlntendenﬂs

3nd Station ouprrintendcnts in the scale of % 550750 and

m.?OO 900 Lespectivelv ThareZore, the appellants claim that

-

if alternative_'I‘ﬁwps adopted then it should have been given

full play and the GMs who were working in the aforesaicd scules

4 «

L]

.bosts without any further process of selection.'

.In pursuance of the re=- strucfurlng, the Caief bersonnel
I

OfflceE issued a lettér to thL Divisional Managec, 3cuth’' Eastern

Railway that it had been dﬂrided that dlternqtiV“ 1! enunc1ated
by the Boerd shall be followcd on the South Eastsrn Qailway
It‘fu;ther provided that the exiqting system of calllng for
bpﬁions?from ASMsifof the post of SMs |ASMs in the higher'grade
nWﬁo bEan dispensed with ana seniority of staff in each grade

shall bu stﬂrmined on the uaqis of non-fortuitcus servic9

: rendcred in such ‘grade. "Other paragraphs of the.letxer are not
: .

relevant for the *gsolutlon of twe preqent contJoversy. Slnce

-the direction of the Chlef Fersounel Offlcer WO ked to pqejudlcu

of numcrous pezsons who had exer—ised thcir optLons tﬁ the

.'-/4




S =

_'promc ional channel of atution Nuster, they app:oacned the? ,*

|
High Court or Tribunal by way of irit Petitioﬂ or C;aim
. . ..J

. retition but.withcut'eny_success. uome of such disputes

- " e

-
came up for dlsp051l befora this Court in Civil Appeal Nos,
n 1536 41 of 1987 which uere disposed of by order dated
- 30th Juiy 1987, dLrbcting the Railway 3Zoard to :tonsider 1f

,the Chisf Parsohnnel OfflC r while 1mplementing the scheme

“deviated from 1ts|terns and implemented it to tne p*ejudice Lo

of those appellants. Since it was conceded thatothe scheme
.- . . . 1

""-vl-—“.

; . . ‘ , P . ‘
did not affect present status and emoluments, triis Cour t tbe

—— i

'mude it cle r that 1mplcmentation should not be done’to prej ce

ER of appellants.' It further protected the 1nteresta of those
—

]who due fo wrong Ampl emcntation might have got beneflt by

o ——-

[dircctjng *bat they sh ll not be disturbed. The dinection gisn-

by this Court was not conplled with; therefore contempt

——-v—_.,,_,_._..

-proceedings were fllLd the heuring of which was defe red till

1 o A

T the disposal of. the present appeals. "‘

ﬁhon these appeal wers taken up for. he=ring, it
LN o

‘tfanspirnd thet tctal numer nf “mplOYLGS of the appellantc' - @°f

catTgory were not more than 206, Therefore, theé Cnurt passed

thekerde{ 2n 26th'July 1989 that if relief was granted‘to these

1

'206 emplavees by implehenting_the scheme in tte manner indicated
in the ea;lier'order Qf7;98?, they shall be satisfi-2 and the

- ' ‘ o . .
litigaticn shall come to an dnd. .But nothing more was done

and'én Bi Se ptember 1989 this Court after he: rlng "learncd |

‘7 . ' * N ’ ‘ ../5
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codnstf:for the,barties at great'length recorded that twc"
questicns‘were required to be looked into : (i) if the cadre .
i

3nd S5M wae ccmmon or dlfferﬁnt and (i) 41t alternative

'I' was adopted, then why the ‘8lis could not be re-designated

”ﬁa‘bepdty Station Superintendents and wanted response of the

On both these aspects an a:iidavit

‘WA filed by theIChief PerSonnel Officer. Regarding the first,
‘ -

' .. .
‘it is stuted that C1dre of ASHM and SM before res:ructurlng was

rdministration about -them,

Ya coqmon one in South
- v
purposes'. It is explained that separate cadre ‘neant that

the ;.3Ms and 3Ms woqld have sought their a2dvancerent separately,

'in @ way difforent from them in the entire non-gazet ted cadre

o<
Rnc then ASM and oM had to combine again to work as Dtputy
In respect of_automstic_refdegtgnation,

A

Station Supcrintehdent/sm.
the explanation 'is that eignt different scales cf pay existing

;befone=re—étructuriﬁg,wete reduced to six -and designation of

*.SMin the scale of Rs.455-700/~'and -SM in scale of Rs.425-640/~,

were abolished ahd the pcst belonging‘to s5ix revised designations

4

It

-

“

have been distributed on the pre cribed percentnge bg;is,
'15 further stated that incumbtnts of the cxistivg grades were

promotcd according to their positions of seniority against the
“ s m———— e T _

post. which were available on percentage basis ‘istribution.
¥

i.Therefore, “the conte ntaon of the petit;oncru tr.at the Station
' . ¥l _.c——ﬂ—-———"""

. < h*”,__c_aq__*_____,_a‘5_”,ﬂ
;§9§3;£§#§ﬁgg}d be- aut\Fatically dc51gnated as ueputy atc“ion ¢
[N T T ] '

auperintendent was not correct. According to the Chief

rbonntl Q2f ficezr the appellanta along with others in accordince

with their teniorlty were requ1red to be such :¥ed to the
! . oo/‘6'
S ' . |

Eastern Rallway for all '11tents and : "
S M
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. . . ; |
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_]procedure of selectionssuitability test as,per procedure
i .

. |
|
\

‘ ‘ R | I

envisaged in the re-structuring scheme, ‘“The .affidavit also |

. |
|
attaches .a letter frem the Railwayv Board addressced to the '

Generzl Manager, reiterating that the implementation of the |

. |
schéme b?»the.Chief'Personhel Officer was as intended by the
Board. - .

. |
! .

. : S
Facts as they ultimately emerge do not appear to have

been adequately indicated Ain the affidavic of'the seniur

officer even wnen the aspects were pointedly indicated by '

. the - ’ _
this Court. It is not ‘isputed that inétouth Zastern Zone’

the practicc of option by a&M for promotional channel was in

vogue before 1983. Dispute is about the time when it was

exchiecd According o appellait it was at the ti'm of

L9

recruitment ‘and aopointment even cn pain of disciplinary

—

action.

And option once exerCiscd was icrevocabl .,Mereas
——

according to officials it used to be of fared when vacancy arose
‘ according to seniority.

Unfortunately it was accepted bp thc

Tribunaliis-well without any EOundation in thL re dotd by

e
7 ’

shutting its eyes to various letters which clinch the issue

in favour of thc appellants,

for instance the letter dated
---------- .

14th Vﬁj, 1965 and 20th May,(1970, 1ssued by the Divisional .
buperintend nt Railway filed before Triounal, produced along
with supplementary dffidavit shows that optidhs were required
to be exepcised by ASMs irrespective of avaiiability of vacanc

i
before the.target date and if it was not exercised then they

. /--
* . ) . !
. . N
!



'Aand due to

" an. u:charits)l& stcnd by assertingy

.J\rld the S llluat

’ emplo ces.” 3ut, what hap

"ror“tional :hannel of 8M havingacnjoyed henefit

were liable to disciplinary action. and option;, for or againdt
could not be changed when once exercised. #here 1t was not

i . . » -
exerciSed on or,before the date it was deemed ty have been
optsd for ASH to sM. N2 effort was made to meét these letters'
yet an affldaVlt was filev that option was exercised when

[
vacarcy.arose.

L] .

Uption was thus eyerc1sed by appellants 3t -tihe stabe

of app01ntment and recrultment. But it appears to hawe
S

resultnd in uissatisfactian because even though the pay scales

were identical those who became 5M were entrust d with super-

:v1sory control and adm:nistrative respons iblliti. - For this

[ T
the ASM rec: aited in the same batch must have b=enfunhappy.

. alac, have -had the grievance as promotion in

Ty
algher "scale was obviously d: iayed becau se the post of sM .must

have been Zcwer in number ar compared to Ash, rherefore, ite/

‘st rightly abolished and was nailed oy the two unions cf v~

.

pered to those who due to irrevocacle‘
|

opt on exercised prior to 1083 had been waitin

e

g for ccwino up
— ¥ T
aoolition of O)tion and 1mplementation cf the

e A

alternative 'T¢ lost the opportunity whlle AsMs Junloi tp,

them availe it? No provision for them was made. Zven in

; thie eour“ r"sptte repeated direcﬁ@bns, the'Chief Personnel

Officer or the Administr“tion Instead of resolving it have taken

-

that those vho opte* for

of gay duty
00/8 -

]

1
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-8 - .
- and supervisory control on their own volition cannot be .
compared ﬁith.ASMs whoée working conditicns were differe
That- is a Person who worked with greater respohsibil{ty; and
. | . _ .
under strain must suffer, ‘Hhat_is‘surprising.is that such

v Unreasonéble.gtand.is supported éven Py the Boqrd by relyidg

.o

on 'intents and contentsg! .,

_ : [ i}

;Y'_-‘ . iven tﬁe claim of the &dministratian the: cadre oijdM/
Was combined cadre in South East Railway was 1t substan {gteq;'
by any rouhent;‘letter Or drder. On'the-other‘hand, from =

letter dated 10th

»»! . Separate cadre ;- S
' "It is evident,from the‘details furhishéd@in Eﬁéf
enclosure +o Your above juoteq let:2r th3
. Ratlway hag d separate cadre for ASMs/3Ms ang a.
. decision hasg been reacheq Prior to + 'S
the Festructuring orders No.PCIII/HO/UPG/IQ dated
‘ . 29.7.83 to switch aver to-a combined.cadre, except .
e . where in respect of any cadre or cedres avenusgs'of | '
LT e advancement have been prescribed'by this'Minis;ry,
laying‘down avenues gf brcmotion. it respect- of non-.
; Fs 1s withinp the Competence '
of the General'Manggers of the zon:. raiﬁwaysa}/f .
_ oo frocessec on youy railway—"
10 <onsultation and agreement of tte twa r2cogni seda—
' anant'Negotiating bhchineryﬂfﬂ
the action Dy your Railway to SWwitch over to ar
coOmb i nizg Fercentages scheme is

Existence of separate

the cadre whizh exys

Ixplanation ip the affidavise whil

;ﬁhcther the cadre of ASM




;ébélifion of 6ption it-nas become one. Thé'letter c? the
:gRarlway Board‘requiréd revised nercentages bPrescribed for the
_cat@goryfdegdnding nn‘whether the.existing cacre gt%uctnre
* ? . - ‘ - .
SOuth Eastepp Railway was 3 Stparate one, the:' ¢
- Officer deviated frOm the ncheme by applying Elternative 1t
“which waé to be adoptad by a zbnelwhere CoOmbited cad-o existed,

__been.automaﬁiggliy_gésiguated ds Deputy Staticn Superintendents
. % . —"’"""“——‘-——‘—~—.-_, —'———,_._*. —_—

| procedure. The explanation jip the

Officer 45 it iszbeneficial to a ma

- . . i ]
.
ke,

4

cadre is given thus ..

"The Railway Board's letter dated 10,.8.g4 refers to
only mérging thesc two grades which shcqld not mean
that thé cadre was Separate, "In other words, the
Hailway Board's Said letter means that the actisn
of the‘Railway to combine the two grades alse isg
in ordar ard it ccos not imply that the entire
cadre was separate, oo e -7
mﬂ

* s
:.9 T .!,.

It.cannot‘te accepted either a¢ correct or.satisfactory._

Cadres of LSM/SM!bcfor€7193? W35 separate and‘different. With

was a combined one or .a ntructured one, Since the wadre 1inp

hief‘Personnel

A
i

7.ng 1f altefnative.'l"was adopted'then the Shg should have
- '—"_“'—_ﬁ’_“—‘__.—-——-—"b .

L T

and they should net hawve béen-subjected to the selectinp
» R . L

affidavit cf Chief Fersonpel
OFficer that the grage of RS0 425

et

640 having been'abolished-as

In alternaqive
’ < T T T "‘\, P
2 —640-automatically stcod redesighated
- N —‘——.___L______ o

. But.the SCele does not find-‘

23 Deputy Station Superinggndent

T ——

Qlace in nlternative 'II{. But both

= le Fe;sonnel\,*

Jerity of the-empb@ye&sx,/

Therefore it_@n{;ngi_gg_ﬂgéiggggg;_ St bhe some time all fhose-
T ) ’ ' N ] . -/lo
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204 employees who had

10~ . L/

opted before 1983 must be entitled te

m on their

the benefit which woulo have bﬂen available ,o the

.options,
In'thé-result
the respondent author

thOFv 204 3Ms who had

P

in sWiccordance

the "wther requiruw=nts.'

promoted shall not be disturbed as#dlrcctB@nJY'th;» Cou
== D€ disturbed.

———
, 3Qtl July 1987,
fall

in iighur grade”

‘adaer .ate number

The respondents are

wX€icise within six

thi: srder shall be

mannoar as it would havc been 1f o

Further

moneh

this avpeal is dispdaed of by directlng that

\

tc

~

ltles bhall grant promo 1onal beneflt

exercised option before 1983 in the sahe

ption had n)t been abollshed

with thc farlier procedure pro:idoj they’fulrrlled

while doing sa th03f WEE_EEE;QEED v

R

if as a result of tats exarcise posts:

4
Ghorf the res pondents shall'creaEe A

of addltlnnal pPosts to overcome the difficul?y.

further directed to compLete all this

ent¢t1ed to a1l conscquelgia' oenefits

]

from the Jue datesg.

cost .

1 -
-

C .;esbundedt,nolé.

. B 3
few Dot

~pril 30, 199¢

which are asseés

Apiiellants shall be ‘ent{tl

ssed at Rs.5,000/- te be Jayable by

.f.: f .
. ) ——— .
.ovo-‘-o {.'--J‘hoao.-c.J

"{Rang.anath Misra)

z'\/v-

’..0...-.‘5“. .n-co-ooot-J

(R.M. SahaI)

1 TANY ABVOCATE

Q3Lp3LAY '

Porsons promoted in pursuance pf 2

ed to copsolideted'

L . AYTESTEU
-t ;;;s-a l’.{m.&\-
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iy Lheappellants chigutd hove beoen Torcaed
o File thone contrmpt applicalbions for anforcement
A of the or‘rior passed by thio Court as fTar back ago ar Ve
L ~ 30th D.’p'a'zl 1690 in Givil foeal N .2090 of 1990, is
. ) . :
OL W LN

:
bt v easonn. C R .

Qrlevance T tha appllcan' < {g- that despitc
clear Tindings Fecordblg By th1S Court,  oppasite’ bl il

oo bouren

¢ . ) \ . . ,l ’ ’ ,
are  guing bacl on i1t and  peratsting the :
. \f '
vap lamantatian of the order i o mannsr ~which
T

e i e T T ST b ot s
e F AT st

vt e
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frustraten the , mnﬁ;rw_ prpase  for wihtich Lhe
i asplicants approached  bthis Couwrt and is a olear
P o i , _

e— e e

wrstotpm _;T»f?-—,,. vieoatation of c'i'lx"\'out..uu'\'-:; u)i-_t?.l-f?s oy

P st

1hsuiud STy

- [ - —_ e - -

J0th April 1990,

T M e T s e et T

Entlnn .qiﬁputﬁ-n@nturnd vound bhe practise
B N ,
- At wRercising option oy Assistant Station Mastors

who were  recruited directly.  Were Lthey left ooy

hoage tn the mattar or wan Lt compulaory. It vne

L4 Beedn? by chiva Cowet, thal varlows  letters | issued
1 ' .
made vl cienar

that the aplion bad Lo bhe ederciood

at the btlaee of Aappaintment and where no ogption  was
. ' P

] L
QONErG L sacd i L was deemcd to have beren exercioad.

. This Court Tound that the applicants wreer Lhroe
t R - ) . . . . v
o persony - who had to oxomvoclse optlon at the time of

appoiniment  and  their options ware irrevocobloe,
. Effegt  af this wag that they had be walt tidl o 1ea)
T e 3 rm T  AA 1 beomrrs i t etmmem - AR A

when  regtructuring was done. The Court:

: fur ther
R SR

found - that the cadre of Aosimntant | Btation

Mhanter/atation Master o Soulh Tantern Rallway was

i i
] ¢ )

f . ,
coparale and not combined, Dat
[N e :

- i Officm',}h

< o g S —

the Chief Personnel

applied altornative-1,

which undao
; R Nyt It :
: restructuring was to be applicd to a  z0me  whoere
r?mb1rwj, Cotre wan 11 ve 1, an 1§ vi S accepuab e
¢! : : : '
; Lo deaders of the Union and was teneficial to larga
: . " ‘ O 2

nunber  of eaployees.

The Court therelore did not

interfere with implementalion of thoe altermative-1,
- . . — R T e e e T ——— e D

.

i v

PR

- ——— ——— o =
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! ' .
Dy prratioe o bhe intoreste ot Bl appllocants

Nptwang bbhun e

+

S
R XTN - Deartin L prmpr Lo oyt Pyawviy
! acocapted the implemen ohaion ol Lhiy Llottar
-f uhkvf Pesonnal  OfTiens o as iroie
henefics ial . %o 5 ot by “af Line
nap Ly s Therolovo, L may not o bne
f imbuathiemde o Nt Lhum rvoamee Crmaall Lhiove

son pap leyees who haad opl s-.l befare 1900

by

aumt b eantitled to Lhe wbenefit which «L

Vwoulld have becnI avstilable to  them oD
theie optiong.
g T,

What remained thereafter . which could not bhe

clevw  to up;:me‘.}tm parties, cannet boe approeciated.

Tﬁn ordnr \vft ne ambiguxty Lot theoe

bmﬁ

e ]

L

I

4 That was poqﬂxhle and obvxnu if Altp1nativp 11 wa

* = e o L

R L

e £ et i bR ——— e

applled to them. 1t was Tor thin

ﬂfkaidf that .thi iCaurt 1n:*hh

(.Hl‘."i"l'!\l'l] pothe T Lhe lmplﬁh witalion ol

r B ek e e A A Tt
. i

Cpasned Dy Ju nhd'nut wheher b urdﬂ pdhﬁvd by b
e T ST T e S StAmle s st - -p-‘ s """v“',.r-‘—'_"""“'-"'"““ ik B et -
Wan coarnct ar not Nelthar of these ocubmissiont
PU— - e m——T B T . '
were raloed nnrliur angd A Dhad beoon rained they

' ) R ’ AR
ashatld  be uuemmd tm"ha%e hoon  rejested.. | Ever

e — _ﬁ__’

carlier it had been mage Llﬂdr that no ona promoted

Ll .l!.

uhall be diastw-bed.. ' : f

e o R T TR S e A bt At

e o & wm— . ormn s wbw mee

cmp loyoen

I e bl

.

h’ ard would be  grantoo

whlch would havv bpun nvaxlablc to them.

L

oo Eon Lhat thao

e § g e TR A 1 e P bt et P P - n
Court diroctwd to create even uddxtxonal Pos
b e i ¢ e T TS e e T S S —— -
. Attempt was made by tiee learnod senior
' / ' N , . s
Cocounsel Lo wege that 1% almad b ettty aevmror L by andd
e e T -
ey anult tn M”anuinq XL Lo mnny sthers.  We are

applicatiana i

th msmu
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s Al peplovenrs by abli boang oA I_VL'_.‘.'LI);[I: R L LI

b, ) H ) .
thiom  Tor  puwrpases of detoominina thelr: placemoent

RYRIW PYRERTRIS A AP IS R U L Pl yor by Lave erpann e A
1 . ,.-—-—--.-.,..‘s\-‘---#u---"'"" | e T caem .
/
| l | . : - . | . : .
proaat ot are sBoe dicteralad vk Al Ler b bvaree L
B St iU L Sy R R

Liien Lhaoy may b governed by the p_rus:..f:'\'\'.;

P . e P e e

altornative  for futwre promstians, Six manthu’

S [y

Cimer  wavn  granted in 19090, T  opposite partlios

tave Joelayed vi by nearly two oand halt years. We
direct tne cpposite partien to finalise 1t within

-
]

two  months TR

m today. The prumgtiunﬁ ang  all
et s _— — e . .

byeanem O 4L s ) b glwen . Pk oot bwely o e
appllication for Further | eaboovian it b Lo
\ !

o - o .
parties shall be entertalnﬂy. Failuwre to  comply
e . P -

with She diroecorand shall not be troeatod Tightly dn

fubun™
-y

we Care nat taking any actran i Lho

circumulbancen Tor tha proventc D Thae ConLemp
P
! . .
App Y reat Lonn A diepoaed of‘ngtwrdinqu. Dul the
respondents  snall pay & sum GF 0 9,000/ ag cowts
; !
; !

N b
to the applicants, i

L . E T T A IR T e---o.---t--u:]o

ARLM. GAHAL

Now Pelhi. _ P e vaad
May ‘Lo, 1903, TN, VLAEATACHALAD
,_//‘_,—'.h‘“\\_—' _ - ALPS

o w————
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Cadllhal ADndWISTRAT 1vis Th.LHUHAL ‘3@“’ |
. : CALCUITA BanCH ' |

Ne. O.dh. 1259 ef 19%- _ . ‘
Prosent Hen'ble Dr. B.C.Sarea, Adminiatrutive uuubér. |
Bentble Per.josh Dutts, judicial Member. '

GOPAL CHADKA BuuBlA & oRs

s ‘ 25

UNION QF JMDIA &« Ohb,

for epplicants g Wr Semir Gosh, Ceunsel. ; |

" Fer resperdents; Ns. B.Ray, Ceunsel.

Hoaxd ek s 11-1-99 ; 3 Ordered en ; 11,1.99
. e \

B.C. bar-a. ma, A

A s ppaiaied) DA

1 T ko dispute uader sdjwdicatien im this Bpplication
16 about tke extension of the /é\eaafit of the judgeoménl passed by
the Hentbbk Suprome Ceurt in Civil Appeal Ne. 2054 of 1990 snd
im Cumtae;ﬁ Petition 393.130 gnd 199 &€ 1651 &id alse .t;‘.'ua Jud yo-
sont rrendered im T.hs 370 of 1987 (CH 10968(w) o 199%) en 1.7.92
including the erder pessed im Centewst potition Ne.113 of 1993
on 18.5.9%. It is the cententlos of tho spplicents thet they -

" had exercised opbions for premtion grd as por the Judgununt del .

ivered by the Hsn' ble Supremes Ceurt they should get the benefit
b

of pmmbion ip the post ef Stetion Muster snd eccerding ly
their seniority and psy sheuld be fixed, |

24 MS. B.Rey learmd ceumsel, appesring fer the res-
pordents submits that the appllcents hed subsitted & represonla-
tier dated 2&.-,.91' Bt *‘h« ssid reg.rﬁsontutian wasd gigued uy g

enly one apalica i nawly Gepal Ch.Bhubia. she slse subaits thet

I————_ ]

Wb aix'e_r__sbed in different plao@s, uhlch are oovered

b s e e et

sent aeperate rapraqentatimn to t:ha osncernad auhhﬁrities of the

P —

Btates, Ms. Ray gloe ﬁubu.its thed the wpplicetien 18 premature.

"3, ' We Bave consldered tke matter efter keuring tae sub-
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o the learncd cntlmals for beth thu partios and
perusing raecexds,

we find that o of the relief s &shed for.

9
by, the spplicants is the usuancu o a dimcblon for dispesus 7
of thelr representutien dated 26,9,9%4.,

g T

We #l8¢ nete thet this
applicetien bes been filed befere the expiry of six wonts, which

15 @ reasonsbls yoried fer dispessl of thw mpresentatlnn.

thy view thut thet spplepriate arder, in this
ce88, will be te gilvelBuitsble directien upen ttm ruspwndants
tu d.‘tspoae of t;ne repmaentutwn.

s

: | Ia view &

Hence, we sro af

the abeve discussiona, we di.spesa of thig

appucaf;ien &6 tae wimission staye itself with the direction thst
- Tespemients skkll dlspose ef

thw representetion deted 26.9.9% by
& Epoéking erder within u peried of taree MUCLS frox the dete of
Coundnication of this exder, bowever, Lor wxpuditiens dispogel

of tiw mprwauntation, Wé ulse erdsr teut csach eof tke eppllcents

should aubmi.t Géporate representation in the 1ight of the '
rapresentatlon dated 2649.9% bolere Lhio authorities, concurmud wie
L thin a peried of 15 diys £row the date ef this erder. If the
amplicants still real aggriaved by the arder to be passed by the
respomlexl:ts thwy sss glvun ,L;Lba:rcy ta appreaeu this Tribunui scc-

- erding te law. We pass pe order ss regerds cests.

. L]

AYTESTED

Wﬁ-
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The Chief Personnel Qfficer,

S.E.Rallway, ,
CALCUTTA ~ 43. : OS2

( Through Proper Channel )

Sir, .
sub p Lev-iling up / Stepping up of Pay to the level of
my Junior,

Ref 3 DRM(r) VSKP Letter o, BSV/KK/5, datcd 19-10-199&.

* E O

L

with due respeat and humble sumis.,ioru the underslgned
J.,R.K, Rao, Station Saye.rintemc.nt waT M/Yd bgy to sulwit the
following few lincs for favourable consideration and kind orders
early, /
&
Boeing agrieved of the de¢tislon communicated by the DA(P),

S, L.Rallvoy, VAl vide hig lottes quotced above, I am gubinitting

this appeal with a fervent hope thet this case uvill be exanined

at vour level in its true perspective ankl justice will be meted
out Lo ma.

The Tacte of the case are ax followz s=

a) I hove been appinted 1o the Rallway g ASl From "9-11-»1‘:!_@3
and have been pronctad as Station Master in Scale 1«300- 2300
with cffect Cxom 1-8-83 fixing of pay froan 1-8-82 1. Cor as
a parc of um;lementation of res Lucturinn my Ju: 1ior
Ge B‘mf‘ha- rae {nc¥W 33 KIV) was alzo & oointc:d on the game
date Dut in case of promotion tO 'D' Grade 425-640' 1 was

Jrr— R

' first to bo pronoted froin Dof::dnber 76. vharaas ha I‘Hx..; ot
been promctad to that ¢ r'au.ce j*‘ﬂéme and tnrrn he remalnc.u in
gcale 330-,36“ fo. ONLY. This is how he has been J\mior to
me :i:rum Dacunber 19 16 J.tself when the restmcturn.ng of
1963 has bean .mp.;anamt.ea in the manher as understood by the
3.8, Raliway Mministration, I was promoted as g4 in Scele '

158-700 whrich was : higher than the scale 42.:-640. This 4is
how al'i a.larg ‘_ was treated S;..nior to uri S.Bhaskar Rao. ‘
However the m«n ner of tmplewentation by S.E.Railway 2 naminie
stration has been challenged by some staff wilo have moved

upto Hon'ble Suprane Court which clinched the issue by

their Judgeuent dated 13-04-1990. However the Railuay

acrinistration has for reasons known to them .Lmvnlencntcd the

Hon'ble Supreme Court Judgenent only in respcct of those

petitioners in the Court Case before Hon'ble Supreme Court,

C‘:)ntd- ) 2 .
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. b2
fontble Suprome Court never directed i.nt.c,‘:‘w::aniori?y ghould bo

(1968 pAstion)

e

Dyt B
That ii?::f;‘.)ri. fehinokar Rad was pmmate& a0 é’i‘ in Scale IGDO-.&OO fae
with offect from i-8-03 and also countmg .,c_mozity from the BGR
dake, The revised Senfority list vas oloo publiglicd vido Lottor
[0 WY /30T /0¥, 65, Bte Hil & ..,c:mim,ity wag on 31-1'?-93. in this ws/
woot Url S.Dhuchor Roo Wao ohiown in Sorlial isu 123 \ﬁzcu.oa:, wmy noan
is rot thore becauge I was rotadnud only in scale 1400/- w 2300/~ lie

Sae FU thia connoction, I bey o sdmit thet gechondng of Souloslty)
oﬂ e phackar Rao igvoring bio eratwhile Seniors is itoclf oo '\

FAIIN

unjuntiﬂiad e cﬁm:ta? daczinpion of tho nunww rdoiodnerotion e tho

disrurbed or Scniors should bs lgrored on:c for all and L.Rm stand
tekoes by the Reilway Mininistration is t.otally violative of soidos ity
principles determained Ly ahe Roilvay sdministratien in _zmrw

220{C) ansvovsnnanrgncreer of Indian Zodlway Lgtabligieont nunual

n tha alirounctancas mestdona! obove, I chould alse bo

proaoted ©6 the Scule of 1600 to 2600 _Lran __1_-_,_,3 that to thae date
£rom wvhich he hes heen proacted, Aftor doliry; Do, my .ae.liorit.y in

scake 700000 R, datc of p.mmtion in the ¢rade showld be rockoned
Ercn Sei2+808 1,04 his pmsmyuvc data r.:f poaotion to scalo
700=200 ou {adicated in th Soidority 1ot of Si/6G in veule
20003200 publicshod vida Lattor Lo W /CUT/ S, Gatod 31=310=00y

Aftor dodn, so, my poy should be lovallod up Mhm to that of
sri u.tﬂwahw Rao, Af wy pay revicion still folls dwork of pay
received by S. bhackar Roo andé my poy ob procotion should be
reviced in torms Of Nuic .M.ayﬂ...“..... and t:ais c:ammi. bo
ﬂanicci to ae uxler any clrouaplancesSs '

The claimg mode by mo both fog promotion wit.-,h x{:zt:““espc.mc;.lvc.
cffoct, . fination of pay Lrom due datg cmd then levolling u. of
poy to that 95’ gpl Senhatiuar Rao arsd all cwczz'm Ly c,e:t:qnt cders
0% o mmjm;*‘- wu mz’afal of tho sm% to me will be vathidng bu(..
Agprivisg no of nonafdtn cobitlol to by w::.

T shall h& thankéul 1€ your goodsclf will coviow the outlro i\
case ond bostow me tho baosafity Sous it for by mg for wbich act of
kirdness I will bo grateiul fOr over.

Thanlddigg you, vours £althiully,
Visahopatnam, (/4 /( /(7 )
Dts?] =09-1995., | 6afm JeRelle WG, S

kI!\ . tlﬁd.
Advan:ze oopy deat &0 Clu/fHe B RLy/SAL=t30
to avold dalaye




To
The Chief Personnel Officar,

.South Lastern Kallway,
CALCUT Aed 3,

Six,

Regs Implementation of the restructuring of
Cadres of ASM&S and SM'S Weeefe 1.8.83
belonging to Alternative I Catqgory.

D sy
t

Wa, the following Staticn Superintendents working in
Waltair Division belonging to alternative Cuadre I beg to

submit the following few lines for consideration snd early
redreas&l.

We are all staff who are in alternstive Cudre I &nd
pxomoiﬁd‘to highex grades earlior to Sri &, Whaskara kao,
' who haa failed suitability test In the  lternative I but
could get ﬁighex gradd carlier to us only 6n gccocunt of

hig joining the épplicants in 0.4, and Appallant in Civil

Appeal No.2054 of 1990. We are staff who are.éimilarly

situated as Bhaskara Rao, but coculd not appreach the

Hon'ble Supreme Couxte The ruling already exiéts that

out of the Staff aggrived when some staff approach Court

-~

and not others the persons who have not approached Tribural

or Supreme Court under @imilar circumstances the benefits

- 8hould also be extended to the staff who could not approach

the Court. Hence kxka we, pray you sir to kindly examine
. ]
the matter 4in correct perspective and extend benefit as
exteﬁded to Sri S, Bhaskara Hao, who was far junlor to the
applicants in the original cadres,
 an esrly reply 1s requested,
Thanking you sir,
. : ‘ ‘ Yours falchfully,
= I
Visskhapatnam, : 1) ¢k
Datet 30-09-95, P ( n
| 3) m\*\ AT
a DA anilii

) q&buj;ﬁif ééTTES?fﬂ

vl RAHMFNY And
ADVOCATE
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"’:é_ . - L . SOUTH EASTERN RATLUAY i
A ' - office of the Divl.Superintendent(E)s 1
NooWPY/113/Pte2. | ‘Waltair,dte 16-9-1976. |

TO : l ' : - 3 N | |

SS/WAT, CYM/WMY, |
Siis/ALM PVP PDU TIU ARK GPI KNRT GMDh JDB LIR NML WWP DAZ KOM PUM GPT GRDL |

SFK ULM SCMif SUP AMB BKV GUL GHE Jyp BMOK KMX KVLS'RGDA KPL DSI DFR SFC |
MNGD KRPU BHNS VBL |
ASM 1/C-GVAs

Regy Suitability Test for promotion to the post of oSH
(425-640RS) held on D6mBu6, 27=B=76 and 2Gm T 0u |

Ref: This office letter Ho .Optg/1/Restructuzs 0t e 208700 ).\’77 i

The followlng are the results of tho above Bultabili v Ut '\
_ o-o-o-o-o—-o-o-o-o-o—-o-o-o-'-o—o-o-o-o-o-«o-c>-o—-o-o--n;—o--7- R s e e i |
- S.No. Names Deside Ghativie ftesulte |
o-o-o-o-—o-o-o-o-o-o-o—o—o-o-o-o—o-o—o--o—o-—o-o-o--- ey, #1000 =0 O=0 :
s/shri |
le VoKe Mur‘t\f ” . G sl . allt Pansc e ‘
n. N.Visweswara R0 Lo i3 PVP rassede s/C. |
v 3, Md. Galib " . WAY vassods
. 441(R.Bangarayya add ol Passcde |
5., SeS.Kaxri o PDU Fasseds : | |
Ga VaMe LnN.RaO v AT .[IU Passed. ‘ ‘
To R.P.V.R.Patnaik ‘ ' ].H--"\SM - RRK . Pass;ed. ot
8, DeRoma Murty RG.ASH GPI pPasseda S$/C |
9, Ge.&nianayya " IQIRT ' Passcd 5/C
.10, BaS.ReMurty s GLDA Passcda
1le M.R'CON alr U{oquM . JDB Y*assud.
- 12, P.V.Sapmayya " War passcde
AN 13, P.Chakravarty v ' S LIR Passcds
‘__ﬂl&_g:_ ReKeRa20O_ ‘ CASHM HEL Passcde
15, Pe.Nageswara Rao LRGASH - NiiP Pass. da
16« PeV.RsMurty » iy A Passode
17. K.Subba Rao " LIR Passcdle
¥ 18, Be.Appa Rao ASM PhU Passcda
B 19. M. V.R.S\Namy , BSM KBM PaSSQ d. ‘)
- 20, S.V.Ranana : LS PUM Fassod
‘ v 21, B.S.N.Murty L 005 GPT passcde- |
e 22, NsN.RaO : ASH SRBL Passutle : \
23, N,Srihari Rao J 1S SFK - Passcd. |
. " 24, VeRama Rao . = : UL Passucde
‘ 2%, A.Sadasiva Rao A5 SChal Passod. |
26, A.PeV.Chalam LR.ASM WY Passcde |
27 K.J.MQRaO RG el Sur Passud- ‘
28, P.T.R20 o ASM aMc basscde :
29, heK.Mitra | ASM OB passeds |
. . 30. M.Shubhash LR« ASM WY Fassede |
‘ o 31, K.Ramajoga Rao aSH TV Passede |
.32 B.Sambamurty LR watd WY passcde :
733, VeVeSeNoMurty : RG o nSM SQuild Passcda |
.34, N.N.Suryanarayana ASM _ BKV Passeds |
35, M.Venkata Rao LReASMH VAT passede ‘
36, P.Divakara Rao . ASH GUL passcds - =
3 3%, Md.Yusuff : LRenSM PO Passcds I
'- 38B. G-SUbba Rao ASM LGl PBSSCC\ :
; contd/
k1
').‘ e - . s e e e e e = "
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' l’ . L
SO Nam@e : Dusigs Stations ' Resulte .
5/8hrd
39, AsChandrasckhara Rao el JDB Passed,
'§F 40, K.Subrahmanyan R« ASM JY i Passcds «
W 41, C.Bhaskara Rao , 58 BMCIK pasgcde
\ " 42, D.Ganapatl Rao ASM KX Passed 5/C
. 43, Nandalal Mandal | LS KWLS Passed s/C
44, B.Guruvulu - , hSM JYP Passed - 8/C
45, P.P.Vittal Rao LRN\SM : RGDA . FailOdo
© 46, JJ.R.Patnaik HSM UL Failoede
X 47._S.Bhaskara Rao - A3 KoL Frilada -
48, P.Dharma Rao oM SCHM " Fallude
49, M.Ananda Rao RY«ASM DSl Fallud,
50 DeKilaha ASM DFL Failed.
V< 51. DeAppa Ra0 LR . ASH SFC Faileds  §/C
52, V.Nagaraju ‘ RgASM mNGR  Absent.
53, Y.B.Sankara Roo $H3SM KNRT hbsents
D4, S.M.RaO_ v A3 MNGD absente
5% M.Z.Rahman LR./SM KRFU NJ‘SOnt-
v 56, DeP.Behara RgeinSM KBM hbsente
57. D.NeROY LSM BHNS Absent. s/C
50, V.V.Rama Rao . LR.ASM VBL Not willing.
59, V.K.Vigwanadham hsh 1/C . GVA Not willing.
O-Oho-o-o—o-o—o—o—o—o-an-an—o-0-0-o-o~o—o—o-o-o-o-o-o-0~o-o—o—o-o—o—o-o-o—o
MR  Notei-=Tho scniority positiens indicated above axc
provisional.
SS.DLVLalOﬂdl P L1 cnnul U;fLFOI,
ialtaire
w - .
o Copy tos Sr.0S, D0S(S) & DCS/IT.
. Sr.DTT, DIIs/VZ4,R0DA and JDBe

HCs/BU.IIL and IV for making necessary entries in the
Service Racords &f staff at items 1 to 5l.

Service Recordss

Condin et b Aoa ook Ry - bhe

‘ G(.n..ﬂgq Y ebfeed =
Murty/ : e o2 50 - v cte ?}}';Q’_ ,
. . o~ .

oro- ﬂf//?fu/d?# y 7 A

YYINL-NF- LA
..5’,!40-9—7 b Abte T

. . é EJT L I ST
. s HNANY r"'"
: ADVOCATE
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| | Annexure~B
pivision 3 WALTAIR SER \)\3 ,

Dept L1 Opts. T | Provisioml Seniority Liet ae on 31=12-87 P T, Tot al
Category 3 s/As® . : : Sanctioned Cadre 783 = 383

Scales 1400-230C

. . .
----------------p----—--—---ﬂum-—-..---dl-q---u---_------------——

SL Name Cif. "Date of Birth Category Date Date of Bffective. Confirmation Remark

: SC. no+ authentic Promn- date of " Grafe +« Date

S% , tionte SeRIoTLYY
. O
| _ the Grade graie

1 - 2. _ 7 3’. 4. 5 s 60 . 7 -Bo 9 10 11
39 Spee JRE Rao = 24242 ASt . 29-11=63 01.8,65 1.B.83 2425-640 1+2-80
172 Sroe S.Bhaskara Rao 14-5-44 AsH 29-11-6% 01-8~63 1.8.8% 1400-2300 %xf 1=12-87

wpyY 807/5M/AaS: dt. 29-1-88

g%‘ %\ |
« ADVOGATE
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e ~do- 0.0.No. JPY /306 Dt,30-11-'98

we came Lo Know ﬁhat Sri S.D.Rao was .also promoted

To Z

The Divisional Personnel Officer, -
S.E.Railway, ‘'altair, )

. _ \0
sir, - - NN

. §ub: Dis-parity in Pay - Clarification Requested. |

Refs Your Office 0.0, No, A PY /BOT/SHmASH 1/29-1-06,
' ~d o 0.0.Mo.wFY /807 Dy.SS D /28-2~90(. N
34

Ll ~do- 0. O.NO,PY /306 Dt.24~5-194.

de like to submit to your kind notice that
ourself and Sri S.B.Rao, £.g.SS/MSI were recruited by
R.3.C. and appointed as PRO-ASMs in the year 1963.
o fiere promoted as ASM'D' 425-640 Dec.&BE
455.700 1984
550-750 1989
700-900 1993
A< on.date our pay is Re, 2925 /=3 and 2600/-;
Rs.2600/- andalsy2600/ respectively. of -late

w.e.f. 1084 as Dy.55 and w.e.f. 1988 as 5.5. as pef the
Judgement from Supremng Court of India and his pay is
Rs 2750/~

. It may also be noted that in no promotional
1ist it is noticed that the .promotiondmf 2x} Yx&xKan
waE mERkiRned are subject to the Supreme Gourt decicion, |;

.Kindly verify.the entire mattex and arrange
to issue orders for stepping up pay L.ce, aqual Lo
sri S.B.Rso, Rg,SS/DSI for which act of kindness L shall
be ever grateful,

Thanking you,

' :.'fj yours $incerely,
Dto. 7Y =-11-794. Py
! l) A)'CQ'/@‘(“?{“Q‘“%
’ (B -S .QR Q?AU.[}ATY) '.
Soso - VZJ\’\.
2) :
(P.K.CHAKMAVHAYY)
5.5 .~V3KP
. . s . 3) j{ —r— "‘/é a
| : © (J.5.K.RAD) .
] DY.S .S_ g.f‘Chimid ipalli.
! - B
ATTESTED
&
Y. AHMA .

ADVOCA
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bTO

‘¥ fhe Chief Personnel. Officer,
S.E.lailway, éfyf

Gurden Heach
Calcutta =43
Through: Proper Channel.

e = .
- _%(gl_

AT

Respected Sir,

Sub: Se?%?rity. ﬂ_Jf:\
"1, B.S.Ruurty, Dy. 5.5/VZH hunbly wish to submit the
following for your benign consideration and benevolent orders.
tple .CAT' judpment in C.A No.2054 of

Consequent on fon
5.9s has been revised and repub-

1990 the seniority list of Dy.
1ished vide DPO/WAL's No.WPY/306/Ft dated 30-11-93 siving si
for certain Dy.S.3s who were petetioners in the case.

' out of the candidates Sri S.Bhaskara Rao (Item Wo.51 of
the revised seniority list) is junior to me by virture of the
Gate of initial sppeintment as my dute of appointment being
%0u7=63 while that of Sri Bhaskara Rao is 29-11-63.

Under the above circumastances although CAT judzment is
there for recasting seniority und Sri Bhaskura itao is one of
the petetioners, he should not be counted as senior to me.

I would, therefore, request you to kindly look into it

position by removing his name from

4
at an early date.

ard arrunge to rectify the
You faith?ully,
\og
i
(

Thunking you,

Vigianagaram,

the revised seniority list,
D1,8-4=1994,
B.3.KLMURLY.)

Dy.5t. tion Supdt.,
Vizianaeuran.

Copy to the DivleRly. Munager, S-UL.ily, Julteir for

information wnd necessary wsction.

aTTESTE@
f‘.“?? RA“M‘ i P““
~* " ADVOCATE

.

niori#
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sal L )
( _ Py b Rty 001 3
y PHON P& T, 45-1741 Extn, 40

South Lastern Railwaumen’s Union 25

( Regd. Na. 3580
& Amiated ke All india Rallwaymen's Federation and Hind Maxdoor:}abbi
CALCUTTA-700 043

ognlsed by the 5, E. Rallway Administration

Comir Office 1 5. E. RAILWAY COLONY, # GARDEN REACH, %

N, K. BHATTACHARJE
GENFRAL SECRETARY

2f. cu/ VZM/NRT/U, &% ’ " Date  §-5-1994.

Chief Personnzl ofricer, ' : |
5, &, Railway., Garden Reach |

Dear Si:; |
Rigs Seniority of shri B, 5. R. Murty, Dy. S5/Val.

¥ Shri B. Se R, Murty, Dy. SS/VZ{ Has submitted a
representation dated B-4-94 to CPO/GRC through proper channel
in connection with illegal revision of xhis sendority. The

~ number of particulars of the case are as follows 1=

Consequent on Hon'ble CAT judgement, in CA nuber 2054
of 1990, the sendority list of Dy. $S has been revised and
republished under PPO/WAT's No. WPY/306/Pt. dited 30-11-93
giving seniority to certain Dy. SSs who were petitioners
in the case.. Out of the c andidates, Shri Y. Phaskar Ruo,

~ (item 51 of the revised seniority list) is junlor to Shrd
Murty by virtue of the date of initial appointment as the
date of apptt. of Shri Murty being 30-7-63 whlle that of
shri B. Rao 29~11-63, It is, therefore, not.clear as to
how a junior who has joined later than Shri Murty, has been
assigned seniority over the employee who joined much earlier

to him, -
The union, therefore, urges you to kindly look into the
=~ issue and reassign the seniority of Shri Murty ac the sppropriate

pléece while Jmriementing the CAT's judgement.

» ' A line of action taken in the matter may please be intimated

to thig office. ‘ !

Thanking you, |
Yows faithfully,

-~

\/. | GENERAL @TARY

 c/- D/C/WAT w.r.t. his letter dated 12-4-54. <

:\M,JC_.L_;/C
GENERAL SECRETARY
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Ttk o S em e -

;b' \
CH.Caudhy, . ! | - |
Mdl.Genedl.Secretaly : ' !
&oivl.Coordinator., x ¥Waltadr, |
SERMU/ Add 1. GEADC/VEH/0ptg- IR 12 = 4= 1931}
To ' | ' o

Tho Gexneral Secyutary, y |
8.E.R.K.U/ Gardesn Reuch i .

Calcutta =43. o ‘
Dawxr Sir, |

Subs Semiority of Sri B.S.R.Murty, Dy.5.3/VZi.

LA I ]

A

¥hila emclosing & cog' of the represemtation of Sri Murty |
addressed to tke C.P,0/GRC, I wish to emphssize that while revising
and rapublishing the s¢ntority list of Dy.8.5u catagory im Waltair |
Division, @t the bemhest of the C.P.0, consequant ou Hon'ble CAYL's

 jdégaent some of the Juniora im service hkave bour whowm senfiors to |
the people whe have Joimed in servics nuch earlier to themr simply
beceuse they are petetiomers ia the case. Tks foct rvmsing that

47 st employse wis not bora om rollsg of the Reiiway before Sri
Hurty wes im service, the oxder of thoe Hom'ble aourt caw mot be L

~appliocable to kium.

Undar thete circumastaxces you are requ@ated to impreas upon
the C.P.0 to onder for exclusion of tke mina of 3ri BRaskarsizo

fxx from the revigsed R semriority list published in the Divislosn, |
&t am early date. . ' : | |

Thenking you,

ﬁnclz One. _ Yougs_tnithfully. )
' —‘g“'ﬁ?)""“(( ‘:}-’---C(‘f c. |
{ CH.GAWDHI,) - \

| 1 T
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G,E.Rallway . Division: Waltalr o f

2, cininel Senizrily list &5 «n 31_12.19'5&— {3asead Suonctd. Cedre
on :notruction® conenincd in P;;f..r53.110/92&108/93

B

pormissible ' ,
CepeIn Ty Oraa JIING ' aes zrvation STeik% ¢ 11} )

LY FRI LY BTN S b '_ )
-~ anYs LY .S } 3 1600~2660( us) ;

>t "
-
=0

v Date of  Initiol .p.oint- Dt.of pro- Eftoctive Confirma ion
3 wam2 3¢/ hirth ment mtion to dt.of Grocle Date . Jomuarke
L U Category | Date the grade ¢senfority
- . in the Gr.
‘y‘ . i m e m s T T T '- - . e = - e wm em, wm = = = —
2 3 1 5 6 7 8 9 10 11
5/50:3 |

4.

ALY 05 12.37  Sign. 10.01.60 01.7.B3 0%.0.83 01.12.07

-, CL.V.Roaanz T~ 15.6.%% Ll 23.3.62  91.5.G3 01.0.83 01.12.87

o LEEETLY 46.02.40 - 19.%.62 01...02 010,03 01.12.G10

9 S lztornEar. Sk D1.7.%1 i 07 .2.€z 0l.3.63 - 01.8.33 01.12.87

¢ .rwviceale reo v 2701239 Gl 20.12.62 01.0..03  01.8.03 . 01.12.87

L. +.C.EF.23C _ _ 01.12.40  iSM 16.12.61 01.8.83 " 01.8.83 . 01.12.87

- }1..'..-3'3':‘:3.5;_.’3& - 01.7.43 sicn . 1047 .52 01.5.82 01.8.83 01.1.2.0.7 -

@ I.S.xid _ 06.01.39  Bn 23.4.62  01.5.03 " 01.6.83 01.12.87

G . Latacy T  a0.11.40. . @S 13.5.63  01.7.03 01.8.83 01.12.87 SBI' fortion

1 o sweRsgu - 15.7.37 25N 16.10.62 1 01.5.03  01.8.83 T - 01.12.87 |

v plie K53,03a0. o 46e5-kU. - Sig. . 22.1.6€: 01.8.03 ~ 01.0.83 01.12.87 oo “ﬁf;:r‘ﬂ‘
(VF ih.5. Sastry. L os-cii  EN L 284663 01.0.63  01.8.83 or.12:077 0 ¢ Hahos T

\F. 23,65 xEram o 15.4.473 . S, 24.6.63 01.8.83 01.8.83 1.12.87.

M vvemer red o 28.05.42 0 G 306463 01.8.83  01.8.03 01.12.87

e el - 6vle.s2 sow 24.6.63  01.8.23  01.8.83 01.12.07

*

Rt ae N
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——y - -
——rp
=t g, —

T.u.kulimullﬁ -
M.S.Nur: na'

\_/15 Bhaskara R.¢

19. V.Gopala nrao
20. K.tiocbbo
21, M.V'nkata Aan

-22. He i1z ulf
2Ye e .lsh
2‘1. et \\'C:-Ify

25..1.\:4‘ 1::1--15\5':(-!
AYR L]

26, der i Murty
27, ..t
28. M. unheeh
29, K.R.Joué Ruo
<§§} N.7ambas fiwva Rso
31, N.N.Sury;ncrayana
32, G.Subba Rao
33. M.S.R.Baby

~danlve o

34, K.fubramnanyam
35. M.Masarayya

01.03,39

25,8,33,

1'5.?.4‘.:

SC 09.10.39
<T 18,9,54

15.7.42

2la g
RPN P T
U]o odU

N 21‘?l45

23.01,44
05.02:41
15.5.44
03.6.43
10.8.36
01.6.45

02.11.41

01,12,43

13.12.¢0

ASM 03.9.62  01.5.¢3 01.8,03
Clerk 27.7.60 01.g.g3 01.8.33
<EM_29.11.63. 01..8> 01.6.53
zcmhhm’oa.s.eo 02,05.9; 20.02,91 ()»
L5H 15.12.81 20.02.¢ 20.02,91
w/ 21.11,62 01.3.95 01,3.93
Mistry

T 2112061 013093 gy 5.,
~T10 = '23.92.57 01.3.93 0r.G3,.93
TOm 01.01.62 03,19, Ci.3.33
L 61.02.63 01.3.93  031.3.903
ST 04,8.64 01.3.93  01,3,93
Si 29.4.65  01.3.93 0i.3.93
5M 01.7.66 ., 01.3,93 01.3,93
SEMT02,12.63 01.3.93  01,3,93
Sian  17,02.59 01.3.93  01.3.93
Vi/listry p2.9 «64.01,3,93 01.3,23
~do~  14.01.60 o +3.93 01.3.93
SSH "01,02.68 01.3.33- - -g7,3,93
dl=upr 22,04.602. 01.3,93 ° 01.3,93

Jﬂuhugry 11.02

62 01,03.93 01.3.93

qio/t——”"”

- - e - am m

01.12.87
Gi N B

——~.01.1:.87

roforn:)

C1.12,.87

Ol.JJ.C7 AT

Cil.1z2, 57

J1. 1z.57
CJ_ ..lt..-r




§/shri
115, ©.N,Rradhan ST 27,035,522 Sign. -1C,11,74 01.032.93

é 116, HupeodeaNath : L

- Handda ST 03-12057 AS"‘ .'.".:‘ 210070’86 Di 103-93 7

117. budheswar SenapithySC 29.11.54 a8 ' 21,106,866 01.03.93
. 11E. BBR Shaw sC - “ 04.09.87 01.03.93
» - '
119. Udhar Aag, . 8T 17.01,62 T 04.0%.67 01.03,93
120. Daniel 3orang ST 22.0b,.62 a- 20.1C.87 01.03.93
- 121. F.C.Sethy ST 23.05.53 %  05.12.87 01.03.93
122. A.Sanyasi - ST 02.04.42 G/ian 01.08.,72 01.03.93
123- Mahadeb Takri $C 08.01.54 ASM -~ 05.02.79 01.03.93
124, Ajay xumar‘sehara SC 03.02.65 yﬁ';jv 02.06.6¢ oL. 03,93
S— T . | N

g : NOTE: 1) Date of birth chould not be taken as aUuhEHth.
-« . ' the stz f concerned.

2) Representation of the s+aff, if any,
- ' ) of publication of thisc semo‘lity list

Initfgéfgizfggéégﬁg;,_"g;;

1'5}) +No sWPY/807/Dy.
MTTES

AM

.Copy ‘omarded to all Stations, hA‘I‘

B
unlvls

e ey
. “

01.03 .93.

01.03.93

01.03.93
01.03.93

01.02.63

01.03.63
01.03.93

101.03.93

Referencé ' shéuld' 'élway s

bn, rSr.DO' MAT,DNJ. .secy-sm

hn
. ..n

/\fAT-, »mmm co om.-/ssmm/wAf "i

A e s g
“.'.-”h.""‘""'----g%

- SEX Portion RP No:
31(s)
- RP No:4(6)
- S3P Portion - -
7 RPNs 328(5) 7
- SO Portion RPNo:
5;4(6)
- S2P Portio
. RP 1\?9:17(6?
- SL'P PDH,} n
- HP No: 36(5)
- RP No:31(5)
- SBP Portion
' HP No 31(63
--_: SBP Portion - -
RP N'JOB(63 B

be made to the S/Record of

acamst thel. senlorn.ty :ositlon shﬁuld be made mthin one mbntl'
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""‘ROVISI(NAL SH‘]IUH[TY LIST AS CN 24—05—1994
(,b_ased on instructions contained in E. S.No.
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. BJARTMENT : OPERATING - S . Saved C,ac‘re P

""‘CAT:GORY . STN. SUEDL. SCALE : Ré;zooo-'azoo FPS ' ‘Pemissible § SC:.s SO

_ R A _ resexvation - { §T.., L AN
-é}- -7 1:1 ;r; ; T T e -I.)a-:ce'_ of —Iathl;l“A;pslatr;e;t- T)t.:o-f' pzo: Ef;‘ectlve Ccnfl;znatlon . Beﬂ)arks _‘

. No. s/sri/smnt. sC/ Birth Category -  Date motion to dt.of se- Grade Date .

i o ST S e . th'e grade niority in ° _ .-

o Lo ' ' o " the grade o e e s
I R R RS B E RE A
.1;,' G’.Apbérao'. SC 18-11-36  ASM 2;-03-_58 01-08-83 _ 01-08-83 o g 25-—12-80 RP Np.'a( 1)
‘2. S.N,P;Rac -  10-01-38  ASM  © -27-01-57 . 0l-08-83 01-08-83 - OL-12~87 - S
'3, B.Shyan SC. 10-02-38  ASM. . - 08(6-61 01-08-83  01-08-83 - 0L-03<80 gp_ No.28(1)
"4.°p.Siddappa $C 20-08-44 DnCleaner - 13-(6-66 G1408-83, 01-08-83 - 01-12-87 RRN0.36(1)"
5, P.P.Selvem SC . 10-06~4L  hSM 24-06-63  01:08-83" 01-08-83 © Ol-12-87 FP-No.1(2)
"6, G.Anjaneyya S I7-04-44  ASM 25=U6-63  01-(8-83  0i-(8-83 . '01-12-87 B Ng.8(2):
7. .P.Sudarsanan ST 02-10-37  sign. | 25-(9-5%  (1-08-83  0L-08-83 - O1-12487 " RP No.31(1)
8, D.Ganap athirao SC (8-06-38 TT Hamal — 29-06-59 ~'01-01-84' (1-01-84 . 01- 12767 Own Mgrl-b' A
9. H.N,Sirkar S0 (5-01-40 L.Ciemer OB-10-67 (5=12-88 . (5-12-65 01-;2-87 i

L = o ‘ = 20 UR

10, Te Raghavuliz SC 16-08-42  Store 155uer.].6-4-—62 05-12-88 09=12-88 - *‘01-12-87 P No, 22( 2)
113 VeS.Rao . Z ' 28-09-36  AM - . .7 30-12-56  05-12-88 +,05-12-88 ' O1- 1287,

" 12:J.C.Mondal SC  24-0B-43  ASM - - (9=02-63  (095-12~88 05*12-é8 - 01-12-87 P No. 28(2) ’
13, C.MyHembram: ‘ST 12-Cl-54 ASM - 14-03-77  05-12-88" 05-12-88 Cl-12-87 FP No. 17(2)

14.K. S Sundararao S -+ Ol-12-37 A4S 01-04-57 ~ 08-12-88 ~ 05-12-88 - " .01-18-87

. 15.N.K, R30 o 02-03-37 A ' . 04-04-57 '05412-88 0512-88. . OlS12-07 " )
!Dlé LT, Janarohanan L 1B-12036 % ASM T ""',1'7‘_:0‘5-56"“" 05'-'712-,88'..._:05- 12-88: “"_’j;;;. Ol LamgT L T
11y Vo e - AR Qontd‘,!1'i ._*' “;/ S

I A
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. \4.C My Bb;.skar_‘arao

¢ LLaG7-38
Lo r ' ..l,'

o

Rt

Contd. .‘;001\ 3 ..,o""-'f" ‘."

e

' - - ' ! = b
ﬁ’ | e 2 eee [L | f/
s R e R b R el LR R CEEEE EE
s el S - e RS b
17, D, Rama Mourty <. . SC 1C-11-37  ASM 26-06-63 ~ (5-12-88  05-12-88 G1-12-87 FP No,36(2) S
18.A:K:Goldar - SC 1C-04-42 s G1-C6=66" . (5-12-88  (5-12-88 © 611287 R No. 1(3)
19 B, Gurumu rthy ST 15-C7-41 . Hamal 13-08-59  (5-12-88  (5-12-88 Ol-12-87 FP Nos31{(2)
. 20:S.sinky ST (2-(7-52 M . 16-(B-80 (5-12-88  (5-12:88° 01~12-87 RP No.4(3)
.,,':. 21. D.K.Mbhanérao - 22-06-4)  Sign. D162 © L1-(3-93" " (5-12-88 oL 1287
. 22.K; SiN. Murthy - (}5 _1_2-37 . Signr. _]_C,..Ul.__éc, 2.4-‘-\.;5'—-94 S 12-88 : ) _0171‘2_87 -
Y 23.G.V.Ramana - 15-U6-41 KM 23-03-62 : 24-(5e94 (PEOIOmA) oL 1067
24BN, Murthy S 16-U2040 T a9 19-5-62° 24-(5-94 ' (5-12-88 1~ 12-87:
25.P,Satyanarayana - . C1-07=41 - AS¥ (7-9=62  24-U5=94 (S 1288 G110-87
T w KadNerasays - - ‘“l"‘"7"4~"--' sign. WmUT=62 | 24my5-94 . (5-12-88 Gl 12-87
&% 4 Co S. Rao - Lé-—OJ_-—E?;Q ;-.SVI 23—04.-62 . 24-05=94 U5 12;88 Ule 12-07
.+ 3. M.V.RaJU . . C15-UTS3T AM 16m 1062 - 24m(5=94  (5=12-88 01-12-87
2 K.SPe Rao < - 2)6=-05-40, Sign. A-C1=60 " 24-05-94  (5=12-38 . : V.Cl-12—87
l3.l. Bh, So SaStIY : -- CH-( =43 AM . ’_2_4.:.{,6._63' ' 24m(5-G4 .0.5-12—88 - : Ol- _1.2—87
32,G.Seiran - . o = . 157C4-431. k9 S4mC6m63  24-C5=04 - 05-12-88 01-12-87
.. 33V,V,Rewarad. = . 28-05-42 A 20-C6-63  24-(5-94 05-12-88 . Cle12:87.
. 34.V.Nagara:lu . -  0lw06-42- '.;\g\{\ 24-06-63  24-(5-94. . (C5~12-88 OL-12-87.. T
- 353T'--5-K?r1‘.““115 - C1-(3439; ASM . (3-C9-62  24-C5-94  C5-12-88 01-12-87 . - B N
- 36.M,S-Narayanoe - | '25-C0-38" Clerk . DTlTebE 24205298 (B 12488 . 011267, |
i N/ 37iS. Bhaskararao L 14m(5-44 T ASM 29-11-63 . 24-(5:94  C5-12-88 C1-12-07 :
" tEpaUiMyRao o _-azc.—w-ss; B 1(4—05-55"'_;.‘%8.:(,.]_-89 3L-12488 -01-19-8'7-‘-“ L
LA9uGV LNhchazy e 165(0-37 ¢ sign. " 263U856 SL9FC3EB9 ¢ 30-12-86,, ", T Clml2=Gl 7 ROPTE N
e ;-.SM , ol-lc-58' 02—09-89 3(,.'.12:53" ~‘01-u5—7f :"':'""; “_
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R &6ﬂ/mt.
__"___'4.DnIogarao
Q.Ch.V}Ranalah ‘
3.K.V.B.N. Raju
4.C.N.Rao
85.K.Adikesavulu
63K, Ce Raju
“ | '4%'S.T Krisﬁﬁa
48 V V:'D, Menon
49 T S.Rao "
-SCaG;ApparaO
.  5I15.C.Sahs
v 52, D.Apparac-

. 83, T.P. V.K.Setty

54.P.A.Sama

® 93:M. V.Reo
56, D, SiMurthy -
57.A.Gopinzdhan
56.Ch.Krishnarao
$9,B.Schu ’
6L K.Bangzaraiagh
LI, VUMLLUN. haO

' —al'w- &Nhlr *
. 93.Nencal ;1 Mondsl
Nkl Dokao

SC
S¢
SC

SC

sC

| 05-05m36 -
l@?l2—39:
(2-12-36 -

17-19-33

26~ 1<36
"C-07=36
(6-10-41

26-C2-37
20-05-30
1CC7-50

C2-C2.44

20-C5448
(3-C4-38

.- 25m 10-40

15~ 12-40

L8-L4-38
b?-bQ—ﬁSl
. L1-U7-36
CL-C7-4G

UB=U7 30

US04
1ll-l2ﬁ36

31-01-48
14-C6-38

ASM -
Sign,
ASM
-Slgn.

Eng cleaner
ASM

v
~M
ASM
ASM
Sign,
ASM

" oM
~M
Sign.

. G/Man
Sign.

. 15a08a57 .

U2-06-89 3(-12008
U6-UL=6L . U5=C7-89  30-12-00
26-05=58 " 30-12-88  3{-1oepg

- GA= 1058, 13-06-09 €905~ 59
15-06-57  (7-11489  (O-(5-g9
19-03-56  (9-0589  (9-0L5-09
260661 14-0729 ]
€9-C2-63 14-07-9]
C8=C1-6C 14-(7~9 1
3¢-Cl~76  14-C7-91  14~C7-9] -
C1-03-74 | (1-03-93  (1-(3.93
22-05-68  (1-G3-93  (1-C3-93 .
C4-04-57  Cl-C3-93 ° ¢1-(3-93
13-07-60  (1-(3-93. (o303
LE-06-61¢  L1-13-93 C1~C3-93
26-05-58 -  Ul=038-93  (1-(3-93 -
24m(653  L1-03293 - L1~(3u93
15=6-57  C1-U3-93  (}=(3-93
U3-0U7T=61 L1-03-93 (]2(3-93
2D-UB-60  U1-U3-93  (1-(3-93
16-12-61  01-03-93  (1-03-93

“u?-u1»57 U1-(3-93 . U1-(3-93

OL-U7m69  (1mU3-93  (1-03-93

24-95»53{ G1=C3-93  0]-(3-93
U N esa _ .

0L-05-74
Cl-U5-74
Cl=05-74 - |
Cl-U5-T74

GL-05-74 »

Cl-05-74
Cl=-02-50-
C1-02-80 -

€1-02-80 |
Cl-12-07 B No, 14(3)
L1-12-87 RP No,22(3)
C1-12-87 RP No, 28(4)
C1-05-74 C
C1-C5-74
G1-02-380
C1=02- 60
C1-02-C8
Ol-CGHBQ
Cl=02-CC
C1m02-00 ¢
U1=02-00 -
UL-12-C75 No, 28(3)
U1~12-07 RP Noj 36(3)
Conta, 4 .

LK ]




SR | . 2 4 s -7 g SR 11 t:E:
§ ? -.'s/Sn/Snt. S I SR Tt
1. 5 A.V.Raju . - CI-12-39 _sign, ,.08‘901?;60' ' 01-03'—9'3‘. '(,l_oa;;gg 01_05;_74.
[ 6. S\ Kam aréo - 1G-C9-39. sign. . . 26-01-60. Cl1-C3 =93" 01-03-93 01-02-80 .
' $FiRM,Paul - C5-06-39 - ASM 23=C5=6C . 0l=C3=93  01-03-93 - G1-02-80 ‘
. EBiRLiReo . - - 15-C3-37  sign. | 17-C6457 01-03-93 - (]-03-93 01-C2-80, ..
60.B,ScRMurthy - - C2-C3-43 ASM. .3C-(7-63. C1-(3-93 'C1-03-93 - 01-02-80+ '
G,_,:i?hSaidiya “o- SC 155C7-39  BfCar. . 20202-59  .Cl-C3-93 | C1-(3-93 01-12-87 £ N% 1(4) own
71, B. Sukfacharyulu ST - 1C-08-48  ASM 19-01=76  C1-(3-93  (1-(3-93 . Ol= 1287 RPr N5.31(3)
RiM. LN Majj i ST 15-(6-54-"ASM | " 19(2-76  G1-G3-93  Gl-(3-93- C1-12-87 BP No, 17(3)
13 K.Rajaish .* ST (4-(3-53" ASM | 19-Cl<76 * L1-(3-93 - (I-(3-93 Gl-12-87 Own'merit-38UR
‘54 JiM.Biswas - o0 (2=U4-52  ASM 20-11-76 " (1-03-93 01-C3-93 Gl=12-87 Own merit-39UR
]5 J Koteswararao SC Li=U7=53 D/Cleaner - 16-07~73 (;1-(,3-7—93 L1=-(3~93 C}l-‘-l2-i'37_ Own Merlt-clOUR_
76.L.N.Sammaddar  SC Cl-u9-45 . TP 17-10-64" " L1-C3-93" 01-(3-93" G1=12-87 Own Merit-2UR
‘7;8. Ratta-iah B~ (,-5-*04-‘-52_ . Clerk, =~ 17-11=77° (l1=(3-93 C1-(3~93 - .Ul=12-87 Own Merl‘t-—BUR
;!s S«Hembram ' ST - 24=U1~55 ~ AQM - 16-UB-B0  L1-(3293 1-(3-93 C1=12-87_ KR No.4(4)
'T@‘Tularem Kalo - T u1—-o4-52 hed (17-12-81  L1-03-93 T UI-U3-93° . - 01-12<87 Own Merlt—SUR
80, P. Chakrav s rj@y'" = 220143 AP 29m 1163 1-(3-93 SLIm3-93 T L G102-00 : :
ee3frI . RKiRao, —- - 24-02442 A 29-11-63! +GI-03-93"  (1-(3<93 * o C1-G2-80
,82 P. Nageswararaoi" - 3C-07-484 . AM . 27-CT=64 - Cl—03-93 uj,-u3-93 L -01=02=80
:.:,_,' & K.5u bbarao | ’ - 01-07-;44 CASM T : .}.?{-08.-.-.64 "Ci-¢3 —93 -'U,L-LB-93 Cl—JQ?-—SO" ’
. B4 B.Apparao : {‘ DL . ..17-c7-45,_. PR 28.(7=64 ‘01-03-93 ‘u-bs-gs’ . gl:oo‘.-.'ao ' -
—-—£§;Mrv1R.Swany o .‘.1.6-(,6-43;,_ R/ 2T=63 01-(,3-93 B ;,A01-c3-93 (1=02-00 -
13- sannaiah NRCRN e B0 St TS 26063, 010893 OLEC3-9E i f;'--m-oz-so SRR S
37 s. V.Remana j:=’ : 01—01-45-,?,'1'.‘,:{_'3\»&'3 3c-o7-—é4 oy-o;a-ga 01-03-93 e "'ogo_‘z—,ao O T,
o . : S ’:“‘ _ _‘ w2y e A T
' !7* e o A’ i m e Contd. o, 5 ., . F _
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(h--h-h'hh-ﬂﬂ-‘-hﬂbhhﬁr

:l FERE 2 R ,,3 * \~'4 5 . 4 6 : -‘ 7 -J"' -‘\"‘..'*p ' '\8 . . ;,‘9 . .' lo .-.V S -]
' JSn/Smt."’ ‘ o :_‘ ‘:5;7.‘ R R o temr e
88, N N;Rao -+ o= 16-‘L2-43 AM T 04A=(B-64 . G1-03-93  .0L1-13-93 O1-02-80""" -
89:N. Sriheri rao - (5~C9-44 - ASM. 27-0‘7-64 | (1-03-93 01-(3-93 - . C1=02-80 e‘;%
90: Vi Ram arao - ~ . 25-1Y4)  ASM 01-.1;»-62 01=03-93  (1-(3-93- 01-02-80 - .. 1
' 91 C; Subbarao - 25-08-44: . aSM - G7=01=65  01-03-93 = $1-13-93 B U1~ 02-80 : N
1 92:A.KaQu reshi - UB3514-45  AsM © L 16xUTm64 T L1=03=D3.  (1-03-93 | * L1-02-80 . ;
63,U:N; Rao = (4=(9~-37 . shed st[ 19-03=57 ' U1-03=93  (1:03-93 " 01-02-80 i
94K J: My Rao - . 12-5-38 gign, . UCF7-58"  UL-(B-93  (1-(3-93" 01-02<80 !
95,P.T,Rao e 16-9m42 ASM 16~U7-65 ul—_ =93  U1l-03-93 U1-02-00 ) l
'96 G.Srihivaserao  5C 22-12-62° AgM' 25=07-81 - ol—us-_-93 . L1-U3-93 '01%12-87 RP No.8(4) -
, . : g o o .own merit
97 S.P ,Biswas- SC C1-02-57 - aSM 15”2-81 L1-(3~93 . (1-03~-93 Ul-12-87 Own Merit |
98,B,C.2 atra ST ,(6-02-55 ASM - 15-12-81. Ul-(3-93 - (1~(3m93 UL~ 12-87 B No.ﬂgc‘}) =
. R C _ - - - Own Merl 1
99.F. V. R.Mu rthy - (1-07-43 Ao _ 01—08-64 Ul-03-93 . . (1-~(3-93 01-02~-80 *
. 1C0,M,Prasadarcy - SC (3-11-59 AM 15-12-81 01~03-93 ~ (01-03-93 Cl=12~G7 ﬁP-t-io.JAs: 4) |
-, : _ . o . ’ ‘ ' ' o Meri i
 1C1.AK: shah €S (2-C4-55 LM 15- 12-81 0l-03-93 01-03-93 G1-12-37 BP.No,22(4) .
’ . ' ' o ' | ~ Own' Merit.
e S S B el il Bl oy ""'"-"",'"__K;;;,RZ_"'_-_'L:—"”"_.".""," ;
- - T A ’ ’ D . - v . ' . . .
Initis g Dealer 0, 6, /85-111 -lDivl. Personnel Officer/Waltair. !
No, wp_zacl_s DE.31-10-1994. . -
Copy foiwarded for 1nfom1at10n and- necessary action to : All S n, Supdts., Waltair DlVllel’] i
pivl. Secy./SERMC/WAT; AGS & working Presldent/sEH\r}U/W/..T, . _ . .
(l)Representatlons of the Staff, if any, agdinst their seniority position; ‘ -~ ' ;
.should be made within .one month of publlcatlon of this Senlorlty Llst fu@/,g__,..—- - .. ’ ,
(2) Dote of birth should not bs tasken, zs c.uthentlc. heference should / - :
alw°ys be made,mth Ser\rlce hecord; ' n ' < ' Divl. Personnel Off:.cer/Wal'taJ.r.J
¥ . - . P e
N \mk. Se : .
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e SR o e SOUTH BASTERNS uIUf’AY " i R T
¢ ‘,_f - ‘ PROVIUION., SE‘.:\?IORI.LV L1S% &S o8 31-12-89 © j per., Ty, T_?iéé} Cow A
4 Uepartment: Operating < : ‘ Sanctioned cadre: . g6 ' . 56 o A
f—J‘Categor.ym Dy,<tn.Supdt, : o : : 7 . ' ]
6cale Rs, 16002660 (RPS)- . . . ) “5{ ;
o ; 7
s1. If Date of . In:.tial ate of Date cf Effective . Date of '
No. Name ~SC/ birth(Not category ppoint- promo-  datejof confirma.  Remarks
ST  authentic) rant -tion to  senifrity
S/sri S : tion in
. : the grade in the gr. ce
1. 2, 3. 4. 5. 6o . 8} servic 10.
- e e ah e ar e e - = i e e m e s o \- O e o Y e e e wm e wm e e = o e e ‘ ————————————————
1. 5»\.,.Sdh€t SC 02, 02. 44 Slgr. ot -003074 01.08.83 0l. 08 8‘: 01 12.87
Ze 1.0 .Rao SC  14,95.,3  © 24.06.59 01.08,93 .01, o% 63 01.12.87
3. P.T.Naidu - 20.05,32 ASM . - 0807.58 01.08.83 01.0E.b3 01.12,87
4+ T.Apparsg SC  20.05.48 Eng, 2205.68 01.08.63 01.08.83" 01,12.87 y
R Cleanér 3 ’
5. :.2V.Raju - 01.12.39 Sigr.. | 08D1.60 25,02,5. 25.92.87% a31.05,74
6. T.'...'.V.I':'.Sett) - 0300‘}038 4“*81'1 04(04.57 ' 25.02.88 25. 188 01.0”&74
7. -l' n“:l-r'sanlla -— 25 l@aﬁ ;hSM 13.0'.60 25002.88 25. '?osﬂ 0:"-{':‘:—:-'7
8. S.Rama Rag -— l.‘.)c vzo:"g Siqr. 28-0:.60 25&02e88 2550;2.338 Ole(.‘?'aGO'
90 I"’I-B .S.R.,Char}'lllu b I)Z—QJ.‘.-'O:3S l’asl\i OQQOSQSS 25302.88 25.0;25!88 0.1‘02-80
: - - (Proforma) (Proforma)
10, L.S.Siva Rao - 15,06,3n Sigry,  01.05.55 25.02,88 25,02.88 01.02,80 O: deputation
o ) ] .to S&C
1l. R.M.7aul - 95,0C 429 A0M L. 235,60 25,02.88 25.02.88 01,02.60
12+ R.L.Rab - 15.03,37 Sigr. 17.(6.57 25,02.88 25.02.88 01.02.80
13. S.T.Krishna - D6.10.41% ASM '28,06.61 25,02,88. 25,02.88 01.02.80
14. V.V.Z.Menon - 28.02,37 ASM 09.02.63 25,02.86 25.02.88 01.02.80
15. M.V.Rao -~ 15,12.4C°  AuM 03,06.61 25,02.88 25,02.03 -
- 22.06.41 Sicre  2,01.62 25,02.88 25.02.88 -

T16¢ DeiloMMohana Rao

!

%V/ contd., . & .
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.h!-,w

33. J.Koteswarares’

34. T

l}

N.Sapaddar

I D IIIIIIAI G I TR
‘i73—T:57§ao = 28.58;38. Sigr, OS.%&.GO
18. D;é.Murty' T - 08,04.38 ASM 26.@5.58
19, A«Gopinatham . - 07.09.43 LSM 24.0%;§3
20+ Ch.Krishnarao - 01-075%2: Sigr., '?15LO6.57
 21. B.Sahu - 01407440 ‘A$M _ oilol.sl
'22. k.@angaréian - 65;07.38 ASM .25.0E.60
23+ V.M.L.N.Rao - 05.02,41 ASM 16.12,.63
2;_h;j;n;j;urty -  02,03,43 ASM 30.07.63
25. MJ,R.C.N air - 11.12.36 SiIr.  0%.01.57
26, Nandalal Mondal . S¢ 31,071,489 G/Man  01.G7.69
27. P.saichila SC  15.07;3¢  Bier. 20.02.59
28. G.Apparao SC 13.07,.5¢C £ 30:01,76
29. B.Sukhracharyalu ST ir.na.-g Z.5M 19.0;;76
30e M.L.N.Majji ST I3.0% .0 :s@ 19.02,76
31. K,Rajaiah 5/T 31.72.5 ASM 19.01,.76
.32. J.M.Biswas C 8T nuL,0s n2 ASN. 20.11,76
sC L. .,32 D/Cleaner 1€,07,73

25 02.80 .25, 02.88

25q02280§.25.02.88

25.22,88

25.92,88 ,/25,02,88

25.12,88 2502068

14.11,88
24,35 .88 .

30404.83

21.n7 .89

25.02_58
25,02.08
25,02,88
25,02.03
25.02.88
25.02.08

?5 OQ 88 '25,02,88

01.2.80
‘25.02.88 1.2.80
1.12,78 -
1.,2.80
25.02.88 1.2,80
(I>Ffoforma)
25.02.88 1.2.80
{Pfoforma)
j25r02.88 102080
(Proforma) -
f25.02.88" "1.2.80
(Proforma) :
25.02,88 1.12.87
Y25.02.88 1,12,87
125.02,88 1,172,879
25,02, 28 1.12.87
125,02.88 1,12.87
'25.02.80 1.,12.87 SN
1,12.07
1.12.0% .

27.,03,.88 "25,02.88
: (Proforma)

17, lO 64 2 5,2.88 25,02,88 1,12 oY

./2/'

Condd .-z




I‘\’ LT, - e wa o Lo . . . X -3—
- - “‘ ..-‘ ------ - WhA s S S we B O Sm s
‘*prr-ﬁ 2. 3. 4t 5.
b Lt e e e e e e e - e -
f SN D fateatah, SC  05,04.52 Clerk
’ ’%:. . ) o e [y
36. S.Hembram ST  24,01,55 . ASM
37. Tularam Kaio “ST  0l.04.52 asM
— ’ .
38. P.Chakravarty UR  20.11.43 ASM
{ - ’_;J;:*T,‘;m
. 39+ J«R.K.Ra0 UR  24.02.42 asM
’ 40. P ,Nageswararao UR 30.07.44 ASM
s/o Laxminarayana
. ‘41, K.Subbarao - UR N1.,07.44 ASM
42, B.apparao UR 17.07.45 ASM .
43, M,V.R.Swamy UR 16.06.43 ASM
. 44, DV.5 ubbaran UR 01.07.35 Sigr.
45, F.V.Sannaiah UR - 15 47 ASM
46, S.V.Ramana U/F. 01.,01.45 I,8M
‘. 47, N.N.Rao UR  16,02,43 ASM
v 4 )
48, N.Sriharl Rao UR 05.09,44 ASM
]
49, V.Rama Rao U/R  25.10.41 hSM
| } ‘ ' :
50. C.Sdbb&rao UR 25408.44 ASM

I

u{----u—-y———-’-—-

P

“-—-m-_--_.‘u

f’-?. ‘i' ‘ 80
17.11.77 03408, 88 25 02.88
(ProformaJ
25, 02 88

h

16, 08.80 25.02. 88

17. 12 81
29.11.63

29,11,.63

27.,07.64

12,08.64

28 ,07.64

27.07.64
15.C6 .57

24,06,63
30,07,64
04,08,.64

27 .07 .64

Ol‘¥9¢62

07.01.63

14, 08 88 14, 08 88

!25 04.89 j27 .02 89

(Pfoforma)

~

12,05,89 27.03.89
(Profo?@a)

) o |
01,05,88 27.02.89
(Profofma)

04.04.89 27.02.89
(Profogma)
§

27.02,82 27.02.09
) )

20,004,896 28 04 a9
20907.89 J7 0!.89
(rroforma)

02.01,90 07,07.99
(P fofrrma)

15.11.89 07.07.09
. (vraforma)
69.01,90 07,07.89
¢ (Proforma)
13.10.89 0n7.07.59
(Proforma)

30,0%3.,89 0t .ne,a0
(_—'_\;J:«.:rm?.?

07,07.89 07 .77 °

1.12.87

-l
14,12.87

1,12.87°

1.2.80
152.80

1.2,80

'1.2,80

1.2.80

1.2.80
l.2.a¢0

. am dm W me

- e e o e e e
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E'SO ' 6.‘ . ' N 7. e . Sah‘. 9.' 10 o . i
‘{53'5‘1. A.K.Qureshi . = T TTO3,0%.45 ASM 16. 07.64 5.7 Ou.gir 14, O 8 .l,;2'.~80 ,
- " . ('Drofo ‘ ' . : r‘/
52. U.NJRao = - 04.09,37 Shed KST 19,03.57 "26 C .89 14.08.89 1.,2.80 : Q@
: , (Profo‘rma) . ’ 4
53. K.J.M.Rao . - 12,05,.38 Sigr. 03.07.58 ,9.1".89 14.08.89 . 1.2.80
. '; : (rrcafdrma) i _
54. p-T.Ra.‘O - 164,09.42. ASM 16.,07.65 26 ¢, .09 14.08 8BS 1,2.80 :
. : ’ : ‘ (Profq‘.rma)
55. G.Srinivasarao SC 22,12.62 ASM 25.17.81 1:.-'3.~": B9 14.08¢89 1,12.87
J h .« ! L .0 .
_________ -.—---—-—-u-_—--——--.-----—-o-._.—-.:——j__—.._—-_————m-
- - -‘.FO.WI-’Y/Q_Q_'Z/D)".SS . Watiaolo, 4t. 28-l20n, : . . ' .
Ccpy forwarded for informution and necansuLy. Action -.oi- S”/DY.S_:-EEVR, SLT‘M XD, CIMDP: '
BGHU, KVIS, SM.G, ARK, F?U,_S}Q’, KR_EU, MG, JYi?, CJ3. I, BCHL. Y3LE, DD, GPT, KUK, VZM, FUN,GMDA,
) RGDA, T1G, SFC, MR3L, K35, LINi, NPD, BI3N , 38 {L;,' Az ‘.:':,-. r" t(P‘" ie S ,OS/Walf-a.L )
. RepPress ntatiO“‘ ot L “Ff' 1f any agait s bine serdority posi iion a551gned <2 them snould
be forwarded to this office wikhin u monih cf this puBlicat:on, !
Dat: of birts should not Ke +zlen as auilhentic., ?“ference should always be made to
Service Sheet. _ {
Copy to Livl. Secrotivy, LGHRMC/WAT & Worliing Puresn.dent-, SERMJ/WAT; A11 Dravich Ser*retdriﬂ-/
SERMU & S ERM_C ~ wWaltair Iligic.cn, ;
\ | I- ' )' 2 G ’
0" C-‘J . ‘ V . / L]
r . INIPIAL CF L&ALING <LK . : DIVL. PEQ‘:ONNEL OFF ICER /WAT

o —
- -

ATTESTED ° | 1
o,
n%‘;ﬁ ,

ARYGATE
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. - | } . SOUTH ZAST=-nN RAJ_L"mY_/ /e .5%@_/ 9,7
)T : DIVISION'%UAIR " PROVISIONAL SENIOWITY LIST 45 OK 21.12,5087, Bept: oprG
- 5 _ Gategory :Dy.btn.Supdt., , o In Scale_F.s;.Lf _.O - ?650- _ b(z)
gl ________ - I;w_ ]-:)-gte Ef .Initial App, - Date of [c:f;f.e‘c-:t.l-ve ) _Q_g;,f,z_?:;_;a ;1::\r\ ________
No. Name of, Dirtht - Cate- te bs tpoton jdate of rade " Uate Rema rk
ST:  net au gorxy to the | seniority _
el e JGrade [ theGn
. V/l'_. J?\{?Sg,ﬁwm . % (1. €6.30 - AcH _"'02.61.49 01,08,83 JOl-;O‘E'}:.--BS 5.1600-2660 (3.15.87
~“2. R.®.Chinta o ©..07.34 - Sigr. ;01.92.59 01.08.83 {10.08,83 w~do-.. 01.12.87
¥ 3. H.M.Sircar SC¥  0.01.40 D/cleaner_ "05.10.67 01,08.83 |01,08,83 ~do=- 01.12.87
4, 'T,Raghavuln SC l>-03-42 St.Issuer 1.6.04,62 Ol‘.;08.83 01.08,83 -do=- 0l.17.87
%, V.G.Sarma ‘. - ¢.€7.36 AgM ; OL.04,57 Ol.08.83 .101.08.63 ~do- 01.12.67
. . 6. V.$.Rao - :3.‘_09._36.- ASM ¢ 30.12.56 01.08.83 }01 08,83 ~do- 01.12.87 3
. 7. .J.CiMondal SC  2.06.43 ASM . i 09.,02(53 Ol.08.83 §01 .08.83 -do- Ol.12.87
8. C.M.Hembram ST 1.0L.54  ASi ©14.03.77 01.08.85 |o1.0s, 83 +do- 01:12.87
$.- K.S.Sundararao - 0.02.37 ASM Cl.04,57 01.08.83_"“\,1 oa. 83 ~do- 0l.12.87
. le. N.K.RsQ - 6. 63,37 ASM 04.04.57 0l.0e,a3 _m.oa 83 -dow L,_,_u__‘.87
1. M.n.Sattar - 1L05.356  Aasu 01.04.57 01.'08.83'&1 08.83 .jo- " 0l.12.87,
12, T.K.Jannardhan -  112.36 ASH 17.05.36 01.08.65 '(1.08.83 .go_ ' 01.12.87 7
.13, D.R.Somayajulu -, 16,35 asw 14.01,55 01.88.83 ¢l.08. 83 deode - 01.12.87 .
L~ 14, §.Aahood - 921,36 as 31.03.37  01.08.83 {01 00, 83 | ~do~- S1.12.87
‘“ " 15. D.Rama. kurty 5C 0 111.37 - ani . 26.96.53 - 01.08.83 01.05. 95 do~ Gl.lz.e7 ¢
’ -~ 16. §5.C.cana SC 002.44-  sigyp 61.U3.74 01,08.83 jeL.cs, 83 -do- C1.izlEr o
> v"17. D.Mohana rao - 0I5.32 © Clerk 19.11.51 01.08.83 i 01.08.83 do~- 01.12.87 f
—e 18.. M.D.Rao sC h 14s, 38 . -‘Sigr. . _24.06.59 01.08, 83 .08, 83 B~ ‘_‘““*'l“'."lz_e-] ;o
19. A.K.Gddar - SCL 105,42 asi 01.06.5¢ 01,08,83 j 03 83 dg- - 1.12.87
20,,B.Guru Murthy ST . 1374y Hammel. 13.08.59 01.08.83. mf.ua .83 -~d;(§- 1.12.87 -
oy .7, . <\,,,/tw~ B

— .
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= - = D T L R P S U - T = - . e -
} (2) (3) - (4) {(5) (6) (7) (90 (10) (11) | .\\6¥$\
S/shri | | ' P N
21, S.S8inku 5T  02.07.5% | Asi 15.08.80 " C1.08.83 1600-2660  1).j0 g7 \\
““22. K.V.Sundara Rac -  10.10.33 | ~Zi 27.01.57 01.08.83 ~do~ 0i.12.587
23, P.T,Naidy - 20.05.32 § ~sii $07.58 0l.c8.83 ~do-- 1.12.87
24, $N.R.Reddy - 20.09,35 | .ol . 26.03.58 C1.08.83 ~do=  C).lzimy !
L 25. D.L.Rao - 2C.6.33 ra5 ) i0.02.54 01.08.82 -\3.425_640 OJ—oO:.BO T ,'_
=26, M.B.S.Rimcoaryuly = 02.10.35 S L 09.09.55 01.08.83 Comde- L 01.op.sg
! B . _ * v . i X
“727. L.S.Siva Rao - 15.06.35 Sigr. 01,06.55 01.06.83 ~do~ 01,02, 80 i
28. D.K.Mohana Fao © - ~'22.6,41 | sigr. 20.1,62  01.08.83 ~do- 01.02.80 !
29. K.S.N.Murthy - 05.12,37} sicr, . 10.01.6C  01.08.83 ~do- 01: 1787
> 30. D D.~ppa Rao SC - 20,059.48 foagine ¢%:05.58 01.08.83 ~do~ 01l.12, 87
. : _ Lrearner _ _
30 h.N.-Murtny - H6 2 40 f 1SE] 19405,62  01.08.63 ~do- 01.12.:87
. ,.- J ] ' o = iy . ' l
« 33. P.Satyaparayan. = - Ol.07.41 ;, 5.9 07.09.62 01.08.83 ~do- Cl.12.87
734, D.K.,Pantulu - 5'13.09.34 | sigr. 16.04.56  01,08.83 ~do- Ci.lz.87
39. P.P.Vittala Rao - 1'27.12,3% | Agu 20.12.62 01.08,83 ~do~ :
[ _ : ° Gl.1z, 8?
36. K,C,P.Rao - 01.12.40 | am 16.12.61 01.08.83 ~do~ 01.12.87 - )
37, KdAQNB-,I‘a‘,Sa-Y'Ya - iDl 07 43‘ ngl‘. 10.07.62 01.08. 83 "'dQ"- -- :_17_97'78--77
38, C.S.Rao - '85.01.39 | ,gu 23.04.62 01.08.83 o0y, de. ST
. ;oo 3 . “ o YEes do~ 01.12.87
;, 3%. S.N.Ray T % 30.11.40 ¢ s 16.10.52 7 01.08.83 < ~.dow - 01.12.87
T, 40, MLV.Rajy = .d5. o7‘37" N 16.10.62 01.08.83 ~d o
e . - § S TE \Dh 01‘12-8?
~ ‘f‘os .Q. 43} Vs 24.06.€3 01.08.g83 ~do |
5 R o . ' -0l.12,87.
(ST A |
g . . . "',? . J"‘)f ;
T A TN R T e Cf):'}‘td,..a.

{




~”ﬂ"4_¢$artr“nt‘ Jparating,

Catagaiys 3M/Aa.,

i <ole f3.1a00=2300RFD,
. \
Mo, wama If
sl
! a7
Cot 2. 3
f 5 ari
..I t-. ::. .Fl.flurty -
Lw —F U.!\.f“[u:t} -
Za 1, skadrsrza -
%  D.J:areo -
? S. A-u.ﬁaju . -
boos T.PVLK Setty -
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oneg many
dates of ZZBEX

uaixai;xhnxx

1n the lower grade

s o

- are sub
‘ycoury
- of Ja

=3200RPS )
.PY/

12 to 49 have been empanelled for
2000~3200RPS )

T

ri

)\-‘-(

3 -

e M)

2l under’

WeC e fo 01-03-

abovempxnmgixlsns .are srcexrpd prav1513nally and -

e¢f to the final judgemant of Lhe Hon'ble Supreme
N 0:201¥/#8 and C..P 1 :3490/84 in the ease
Malllck =VS.\0L,

“‘.’\:
' R

1

- {6) Tue dbave pramotlons sre ordered on 8sis where is' basis

- as a resglt-of restructuring- ﬂgWChur, the Administration
may later on pln point these

.(7] Tho hasic functions, duties and responsibilities attached

Teculremeng,

fosts as per Agmini:trative

to'their posts at present will continee, to whieh may be
added such ather dutles und respon51nlllt1es as consldered
appropriates

(8) Compllange of -these orde:s should be reported 10
his 0* lce oromptLY._

.WPY/J..I.Z/93/.\.6

WIS

‘Copy fornarded for lnformatlon and necessdry21ctwon to:.

L

V. Wga,.

;, ggrgogn l Off;ce;thﬂf

. dtd: 3luO3v93.

SSJDYSS of the g ations lndicated aboves Sr.D&wﬂhﬂ
- ALL DTIs .nI ,Division,
QS/RS.IV and V ard Q0 File.

CATTESTER Y

v,

ANfﬁﬂ
ADVOCATE

ANV

Lo

r"""ﬂ

L]

Dyvil. Personwe;ﬂpffwcor/wAf

hV
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’ ’-T*;:-‘W’ N —4&

?’u/\ 0%, /

.o

Bémos. ddum No s
WPYW-12,93/16
Consequent on sanctisn m@_@ Upgraded 'Josl,s of S*a tion Sapdt

(-Rs:2000-3200RPS) Vide this office Order . N:)'.P/Cadre/Optg., Restg, /132?3(~
i ] ~ /5.

.' : i'{»*’“f‘" ‘/:S ' . S ‘
| e

O‘Fr':r‘: = thf‘—

- -

South Eastern Railu Y
N . Divl, HaJ.ch:q slogs ager )

Haliain. myee Lyt
bate '31-03-93

P1-03-93, the following Promotions/postings are orde i
v, r d “A .
WHERE Is basls Woe. f. 01-03~93 with the aporoval of S}e{ Dgig/hnTS 15

A (ss( NG)]JYSS/SM/ASN

Sr, . T T T
no: . N a,“,.?‘ b Premnf T e e Propaged. .
-——-—..u-._zﬁ.‘:._._._..,,_..___w,_ Pesigr: tlcr/ an S De51gn /ScaleyStn _
| 1, S. C, 3aha (sC) DYS,S/RS : 1500,'BCHL QS/RS 2000 :
“'2.  I'. Appa Rao.(SC) ~do=  mdo~ Loy - , _;CSEOEI/SCHL
30 j R V e‘t‘5 - - s .
4 D K.iol¥ha R::) , ...gg_;lj‘,l\p ' —do~ V'M{
5.  D.CliMeithy o iy ~doe VS
N 6; (;xI.I\rlSuI)a RC.O ,‘do,_{ri-‘:i,.\[ . "dO"_‘ :'“"[Y
- 7 :_u -.Jahoo i “'dO"‘:/’Ré!b.'.‘.". : ""'C?g"" ;.‘J':"]Y
j- Pangaraiah ~ " =do~/VSKP o hh
v e --J\* LN Rao ~do—/ii.Y -+ 7o VSKP
*‘10. M. H.C.Nair : -0 -'1'_(_;-;;, o~ L“';‘Y
1. Mandalal Mangal (s o " Palicos
~ ST IN A =i Om l.\l-\_T -
12, H.’io PR Rao (SC) ’ e —~rCe Vel e i3 . : :
l(, f. ROJU . . -‘!‘1‘0“ ,r:] f_"“"'_m ‘Qr\'---‘- ".dO"' \/bPS;J"\MB
14, s.‘{_,r.‘, Pap = . noes \'/“é‘j PR RUK
15.' ‘Q 11. Pau‘ ) -:Cj“:'- Lj' '\;1 ~d D VZ.M
: l-_f;.' Ry'L. Fap | C Gim Gl , :go- é:m S
"'1 - 1-’--3.1' » IR | ) _.IM‘_ ' ] R - ¥ A
18, q—:ﬁifﬁ:l\l”: o \,,;T'T"G Y edom vz
29+ . BiSugrachir 1y(sT) bt S | ~do- SHLG
20, ik N.liaj g T Lae e . =do: RGA
elt i o“a:aJab l “ R ' "'j‘;)- V:-‘l_; ’ "’dO'fTJ{D
Do Uk 'L_ A3 (86) -y ')'1‘}3 ~do~ VSPS
- - : IR : =do= WEY
o anE ~do~ VSKP"
e o ﬂ’ ~do~ TG
" ~do- Vidl
~do- KVLS
~do- [KixJ
-do- VSPps .
O Om P
~do= TﬁBR
~do ‘..«' ~do~ KRPLI
. TSRS ~dow XD
..-’o:. ’.jk.:“—* ~do~ VSPs,
oo oy ~do-Vsps
| . Y —iCm R 'j-xv wd OeeS L%i
37. 0. ‘-;Vliwad_l R --g’) U.-'-..T-f o =g 0w S.f'../
38, \:.:s,un Run O I ~do~ PFy
39, .St b Hyo o _.7('.3‘: " ~d 0w VSiP
d 40. (lu\. r‘U rogi i ! . ..nTr\;_- dezs "dO"VSPS
41. U P\;Hag -—JO:‘- VS‘P GPT. "'dO- GPT.
12, K .J.I 1Ran -do / S ~do= Vgbg
-3.-. F.T.Rao —do: ‘\}*Sﬁ‘i_-! : ~dow L&Y
. = ~d0-VSps -

- -
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o — -

S.BRAILWAY ' .
o Offige of - thié DRM(P),
WALTmR_,dt,g,Q 11-02
Following i$ the part provisional panel of Station
| J§uperih‘hen,dent in scale B2000-3200 RPS as approved by ADRM 8
- 9n10»92 ag-a result of viva~vogce hgld on 22~ 03-92, 20/2;»07-92

.

1
- Me»zafidim Noj

4

'anq ;a-,;o-@z«u - .
2L LY f_ﬁmmzﬁi
TRt s.c...aha {sc) . Dyss/BcHL ¢ T
- (@) % T.P.V.KeSetty . DYSS /vy
. 3 " MV.Rao - DYSS /VzM
4 é"'DgK~Mohana Rag ~ . DYSS/VSKP
“ @& 78 - D.S.Myrthy DYSS/wWMy - et
®. 6,7 # AyGopinithan; . : Dfss/KRpu S :
{34 Cnykrishna Rao % DY S5 /WY
BE W BuSalu ' DYSS/RGDA I
o A 'K,Bangaraigh DYSSAVSKP - - '
‘ldéf“@ hV.MaL«N. Bao ) D{SS /viiAY - =
7@- % MJReCdl mfss/RGm.
"‘"l"ig'.”“jlf{_ffg -' Nandalal Mondal scr D?gsy'm-—w——— —_ e

[P

NDIEW {a) Ihe publlcatlon of the above parﬁ pahel is p:ovisional
y. and 15 subject to the final judgemént of Hon'ble Supreme Qourt in _
C,AaNQsZOJ.?/?B and WP No. 3490/84 in the case of J.c.MaJ,uck vs

- uox:" =
(b) The merit order in the above part prcvisional panel is.

liablg to be ehanged after finalisation of cases pendinhg against
two staff for whom two vacancies are kept vacant.

Lb@vNVN*AG“ L

Yy
\ | DIVL. PEASONNEL ‘GFFICER,
~=NO W g/, =1} ‘§....§..BH__I.L¥Y‘*._

. —_—

Copy forwarded for information and necessary action %o

v.?
- CYM/WMY, SSs- VZM, RGDA, KBJ, KRPU & BCHL; ss(G)/vsKP; SReDOM/WAT

-Lopy - £0rwarded#for information and making necessary gmtzy .
in tha Servica Bocords ofi the staff{ 405 -~ BS IV &V,l

- . L Luuvvvw44‘~'

DIVL.E Y.MANAGER ﬁ?’ﬁltg‘(‘/
S+ B BALWAY JWALTATR

ATTESTED ' . |
/
Y. SUBRAHMAKY AN : .

QDVOCATE
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T R y

. ( e . , o/
w;\‘ Lo 8. R 1 SRY
. N T .

el o LIVLG RLY tiiasEL) 5 OFrGE, |
- VUFFICE GHLER PEHSUNIEL BL4aNCH, a
5. Ne,@RY, 306 /Pt, anlTALR, - ol 24521994, |

> |
Consequent upon impla-meutati_on~a£4%hﬂé judgenlg-:nt of Hont'ble ‘

Suprane  Court of India in CiA N., 2054 of 1990 “and Contompt Petition Bol
Nuo 130 & 195/91 as Tssued vide Ofiice order No, WPY/ 306,17, /05 ‘

C di,07=-07-93 partially modifi.d through Offace Order No, .PY/306/ o
Pt./26 dt,09-07-93 the fOll/Q_Win{_" eligible petitioneis who woe re |
promoted as LY, sS le.sfao.-:'bo-\Ps) (5, 1600-2660 195) w, o, £. L
01-08-83 who have become elinible for promotion as_ SS > ‘
(Bs, 2000=~3200 KPS) woe.f, 05~1.wBu (proforma benifitly v-gj:.rtt%e ot .
Iomotio their Jupior are promoted as such as upder in terms o :

BERJehEST oL Bt /0176 / 18585/t case/SBS/B7/0%. at.5.7.55. |

1. The following 4 staff who heve been promoted 5 S5

(Ns. 2000-3200 RPS) agginst normal Vacancies subseuuont to- ‘

05-12-83 sre Row promoted as 855 (fs. 2000-3200 {PS) weo,f. 051088

with profoma fixation of pay

TE et Wt e b

. s8l, - Name Present Lesign, Promoted Remarke
Noy,. S$/sri - " Designation on pro- v, a.f.
: motion '
1. D.L.Kao - 85 (B, 2000~ SS(Rse2000~ 0%-1"m88  Roti red
: 3200 FPS) 3200 mPg). on ..
: o - 30-06-9 1
2+ MiBoS.R.Chery lu gy (s, 2000~ SS(k, 2000~  05-12-88 Ratd, on 1
3200 RPs) 3200 Ps) 31-10-93 l
3. 'L.S.Siva Rao SS v Lo dU- SS(R5. 2000~ 0%m 1 2m85 Retd, on —
3200 FPS) 3200 ¥ g) 30~6-93
“4e L,K,Mohana nao SS (s, 2000~ $5( 2000- Oim 168
| - : 3200 gps) 3200 #Ps)

2. Tha following LY &5 (i3, 1600-2660 vPS) who hgv
expired subsequent to O5-12-68 ;1 1, promoted as &¢
-3200 #S)  w.a f, 05.]2.8¢ “POPIOLcona pay fix.ti

date of quitting semvice

— ‘ — L] J—

I
s, Name _ Design, as ; _ Promoted ay . Hemexks
No, | S/ Sri on date of Lesign, /Scele  Date oo
: : ' qultting ' P romo.-

oo sevice, - tion,
- -h-_--——.-l—-nl—‘--'-.——-h"—..-h-—huld-_h.h‘h“

<o LE.Pagtulu by, 558, 1600~ SS(Es, 2000~ (5. .88 .

Retd. on
_ 2660) 3200 Kps) (Profoma) 30-09..92
2. K.Kallasarao W.SS(RS.. 1600~ SS{fs. 2000~ S- 12 20 Retd, onh
\ 2660) - 3200 BPS) (Profoumma) 30-06-93
- 3, S.K.Modak ‘ ~do~ ~dow . . =om . Expired on
‘. : 23=(3=92
w. L. Rao ~-dow~- - G0 wdo- Rotd, omr
S N e e B2 0489,
\ sy e
'\\/\J\‘f\" /
— :
[ ]
- LTTesren
R T
ADvocap; ot
- 3 N * ¢
~
'j : o T \ .!'1_
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_NosHPY/306 /p1,

""':-;_"Cég.iév,,forwar ‘2d for infomegti.,, NC recessary action“to:v

~-'<.SS(~t§)/vst<§’ i SSs - VA, KNkT, Bl VD, IgI, b '

7_0';..-.,'.‘DTI(P AT S;x. SO/ AT UL-BS-IV & V; staff Concemed; :

'Qs/srgttlement section. of this office: 0,0. Flle. 2 D7z, WAT BN w. a
SR DA/ waT | . ‘ .-

OB 1094, | | AN

| o |
_ Livl. Personnel Officer / saltair . 5
S , '
. i ‘3:- .
1
A PRA N . IL

_a",{ . 25(.!0.:75-»
2 UNy iy

2
L1- 2
i &gy - MV sfap
‘ . /.5 30 - 23Lo 3
o Ll 4B SR - 2389 2y
s . : v - 22.47D,
_ R - e ..
T “/ 2 er - 37
g
.
i Ty L.
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PR
Pay
/‘-'.
AU

.- pllowing
»- wost

—
—~

Sl..
No,

Nk

Name
s/5ri

-..----u.—-—

‘1, K- SoN .N’\ULI'thY

oY, S¢- (ks. 15L0-2260 PS5 ) who are
of 55 (Bs,20GU-7""0 05)
.13-04-94 are now
& (Profoma basis

-.“-—-u—o-v-

—---o-.—.-—

)
4

s

[y,

e 2, M%}

P o (_'l 1 -’_‘d
vide Memorandum Mo. . »Y/308/
SS(hs. 2000-3200 ps) weeot.

p‘cowt& J (L-‘;
benifit with immediate offoct:

) ana actueal
LT T

R L .

9! rof o Ko

..-o-—.--o-.--.-.——-

_Present . Promoted &S

besign./ocalnfgtat;u husig./Scalc/Stn. nna ma-=
- Dbene- r¥s
fit
{rom

.—v-.—-—.—.--—-—.—».-—a.——-an-'-o

LY §&/ks. 1600-266U7 9UP 55/lis, 2000-3 200/ Of:- 12~38
. SuP

2, G, Vedomana ~GO- /it T ~do- , 4.0 —do-
ﬂﬁaf:kthMurthY ~-U o [T ~do-" jpl =COm
. \"4. P.Satyan arayana - = do- NN - Clo-- kT =do-y
%, K.ANarasayya -CO~ /b - dor /M =do-

6. C. S REL - '/SG[M' ; " =do- [ GaM = CO-

2Te MoVa Rl ~do- /KT =do- JiLipT  ~do=
}-‘8. Bhﬂs.Sastry ~do- J AT —~dow /]LT ~d0m-
: ?.K.%P.I%o -do- H/suP - do- /Yip ~do-

A 10,G.Sai ram ~do- /BLVR  ~do- JENR =C0-
11, V. V. Ramarad =G0~ /LD ~do=- JIND  =Co=-

. 12,V.Nagas2ju - GO JBLVR  —do- /BUVE.  ~do-
’ 13, T. S.Karimulla - 1T - do~ JnT  =~do=
L TlaM.S.Nareyana - Citim ] ~do- /v =do-
; : RNEAE /5l -l0w /DS =do-

No.231/81,
(b)

the

(c)

b3

N e

" (4)

: Tho posts agal
e are promoted may later on

0f Poy as SS{Is, 2000-3200 P )
benei.t with immadlate
option on fixotiun of pay as availlable

caole B5.2000-32C0 109 weo. 1o
staff at Para 3 cbove h
post of 85 (s, 2000-3200 ¥25) vide Memorandum No,iPY/
308/94 Gt 153-04-94,
inst which the stofi at parc
bo pin-pointed as tar

be = e

offuect,

adninistrative requiromncnt.

- o
:

.(e) “This isgueas with the 2perovel of

vl

ave boee

vy cligible for profoma fixation
W o, £.0B=12-68 and actual

Thaey ars otigible for

Those staff whu have yult survice aiv
rotirement benefits boood on the p
U5~ | 288,

in Est,

Srl.

alzo «ligible for

ay to b fixed in

n cnpanelled for tha

RN

LW’.‘-.'\

. Pursonnel Officar/¥i
‘Contd,

(AN SIS L

o
A/

O 5 0m

3 phove

S UOM/UAT,

1&4/

.......

\ .
T
0

dalr,

3
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD '

MA, No .893/9% B )
and . | Date of Order: )4 Jur 99
UA.NOQQQQ/Q'? ’

Betwaen:

1% J.R.K.Rag

2? D.Appa Raag

37 V.M,L.Narasimha Rao
45 B.5.R.Murthy

5. P.Chakravarthy .+.Patitioners

And

1. General Managsr, o
‘ S.E.Qailway, Calcuttau43.

2. Chisf Psrsonnsl 0OfPicer,
S.E.Rajlvay, Calcutta=-43,

3. Divisional Railway Manager,
S.E.Railvay, Visakhapatnam,.

4. 5.Bhaskara Rao ++.REspondants

Counsel for the Applicant = ﬂr:C.Suryanarayana, Advocate

Counsel for the Raspondents- ﬂrfﬁ.ﬂhimanna,ﬂddl.ccsc

CORAM:

THE HON'BLE MR,H,RAJENDRA PRASAD : MEMBER (ADMN.)
THE HON'BLE MR,.B.5,3A1 PARAMESHWAR : MEMBER (JubL.)

Order
(per Hon'ble Mr.H.Rajendrs Prasad,M(A)

Heard Sri C;Suryalaarayana, learned counssl for

the Applicants and Sri V.Bhimanna, learned counsel for

the Respondants.

27 ~ Tha Applicants have filed this 0.A., for stepping

up of their pay and for certain ether reliafs .

0‘%;‘\'1 j\/ ' | ’é;".-contd:.‘?




ot o

3. . ARdmittedly there is delay on the part of the
Applicarnts in approaching thia,Tribgnalf The Applicants.

have therefore filed this H.A;, praying for condonation

of dolay.

4, In the affidavit it is stated that Respondenp_Np?4.
who was the juniormost as compared to the applicents, was
promoted to higher-grads retraspactively as per DRM(P),
5.E.Railuay ,Visakhapatnam 0.0.No7 WPY/306/Pt dated 24:8.1994,
on the plea of implementation of Hon.Suprame Court’s Order
in Civil Appeal No.2054 of 1990 decided on 30-4-1990
Contempt Paetition 130 and 195 of 1990 were disposed of on |
147531993, They asubmit that the promotion of Raspondant‘Nq¥h
came to their knowledge in the first wesk of October,1994,
and that a representation was thareafter givan to the
Divigional Railwaey Manager{P), S.E.Railway, Waltair en
??30?%994; that the Divisional Railwsy Manager by his reply
dated 19-10-1994 had inforesad them that Respondent No.J4 was
promotad retrospactively prior to ths Applicants consequent
on the implementation of ths judgment of Hon.Supreme Court.
Ltikewisa, the other applicants also submitted similar
rapresantations but had not received any reply from the

said Raapnndantsf‘ Thig is the main ground tasksn by the
applicants Por'condoning the delay. In Pact, the applicant,
Sri J.R.K.,Rao, wvas fully aware of the reply of the Divisional
Railway Manager(P),S.C.Railuay,Ualtair, that Respondent No -4
was promoted conssquent on the implementation of the decision
of HonJSupreme Courty And yet they filed this 0.4, on 15,7.1997

i.0., after a lapse of 2 years and 9 monthsy

5% This delay of 2 years and 9 months has not been explainsd
by the Applicants. Further the Raspondents opposs the
application for the condonation of the delay. They also rely

% i econtd. .3




g,

p— )

B

upon the quer_passad_in‘m;$,305/97 in 0;A.1D13/97 which

was dismissed as not pressed.

al
g

e _ The Respendents hava a},;sq_fila;‘twrajoindar rabutting
the averments made in the reply-affidavit of Agplicants.
From the material placed on record we are not convinced
that the Applicants were pravanted by sufficient cause in

approaching this Tribunal earlier to 15.7.1997,

75 Ys find no reasons to condone the delay. Hence the

H.-Ar., is dismissed. Conssgquaently the EI..A. stands rejactad:'

-—-————_—_q- ’ J... ["
W . —_—
(6.4, 181 -PARAME SHUWAR ) (H.RAJENDRA PRASAD)

amber (:!udﬁl Memhor (Admn)
Yyr—
*qA’ 4&; 9‘2/(1’ July ,1999 ﬂﬂ’i

76 +X
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BEFORE THE HON"BLE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH -~ HYDERABAD

Mode Nod 03-) 1997

0.a%%o. --‘--‘2\52—/\-’&3 1997,

Betweens
JeReKs Rao and 4 others . Petitioner/Applicant,
AND

Union of India Rep. by Respondents/Respondents,
General Manager, ; :
South Eastern Railway,

CALCUTTA« 43, & 3 others,

AFFIDAVIT

I, Y. SUBRAHMANYAM, S/o0. Y.S. Prakash Rao, Advocate aged
65 years, Residing at Door No. 45-58-7, Narsimhanagar, Visakhapatnam
‘Camp at Hyderabad do hereby solmnly affirm Don beh.@fﬁ} of all

applicants and state as under,

I am the Advocate for the applicantgand I know the facts
- i

of the case

The foUE applicants submitted single O.A., as the cause of

action, reliefsé prayed for are all common, .

Hence, the applicants prays the Hon'lble Tribunal to permit
submission of single 0.A&. for all applican—ts to dl:‘iriiate submission
of single 0.4, for each gpplicant and consequential increase in
work al.‘r round in the interest of Justice., Unless this is done

the applicants will face undue hardship and injuring,

DEPONENT,
o 1 o
Solmnly affirmed before me  |'J coo} 3 Tl BT e

e
ﬂ%ﬁlﬁ@?g;M&




BEFORE_THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH — HYDERABAD.

M.&. No. (ZOL 1997.
Q.A, Sr.No. 2124 1997.

Betweens

1, J.R.K. Rao, S/o. J. Nagabhushanam,
aged 55 years, Station Suerintendents,
South Eastern Railway ~ 25 (C)SERly.,
Ruarters, Marripalem, Visakhapatnam. H

"2. . &ppa Rao, S/o., Chandriah, aged 49 years
Station querintendents, S.E.Rly., Laxmi=-
nagar, Gopalapatnam, Vishakhapatnam.

3. 5 VoM,L. Narasimha Rao, S/0., Purna Chandra Rﬁo,
aged 56 years, Station Superintendents, a ‘
S.E.Rly.. - soEcR- Qro ‘Noo 585/3l
South Jail Road, Visakhapatnam,

4, B.S.R. Murty, S/o. B.A. Narsaiah, aged ’
54 years, Station Superintendents, |
S.E.R., Vatlagpudi, Rly Quarters, - [
Visakhapatnam, ~ ' : ([

i |

5. P. Chakravarty, S$/o. P. Jayaram Naidu, : [
‘aged 54 years, Station Superintendents, .

y S.E.R., Vatlapudi Railway Quarters, : »
- Petitioner/applicantsg,

——— L

Visakhapatnam.

Union of India Rep, by ' | [

1. General Manager, ,
S.E.Rallway, Calcutta-43, ; !
I

2, Chief Personnal Qfficer, .
S.E.Railway, Calcutta-43, .

3, Divisional Railway Manager,
S,E.Railway, Visakhgpatnam,

l

4., S. Bhasker Rao, §/0. Appa Rao, . }
Aged 54 years, Presently working under ’

e

Sr., Divnl., Safety Officer,
S. E.Railway, Visakhapatnam, . Respondents/Respond

| I
g__E;_TITIONHSUBszED UNDER RULE 4(5) OF CAT (PROCEDERAL RULES, 198f |I.
| 1l

For the reason stated in the enclosed atfidavit, the DepenenéJ
Applicant pray the Hon8ble Tribunal to be pleased to permit all the]‘
Applicants to submit single O.A. as the Grievance of the applicants
and relief pakdxfax prayed for in the 0.A. are common and the same
agalnst respondents in the interest Justice as otherwise their will

multiplicity of o.As and consequential increase in work and the appil

cant will be put to hardship & Injuring. |

T

i

,_ ___'l__.__

HYDERABAD, |
, Advocate of Petitioner Applicart,
Dateds 17-7-1997, :
1
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BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE
IRIBUNAL, HYDERABAD BENCH - HYDERABAD.

M.-R. NO. * 1997.
|
Oede NO. - 1997,
Betweens ;
JeR.Ke Ra0 and 4 others Petitioner/
‘ | | Applicant,
AND |

Union of India Repe. Ey

- General Manager,

South Eastern Railway,}
CALCUTTRA - 43.& 30thers.

I Respondent:

PETI'I.‘ION SUBMITTED UNDER RULE 4(5) OF CAT

) Paocsnumn RULES, 1987.

}
. F‘.
Eiled on '!

|
- Filed By ,t ’

- Advocate Addresss Y. Subrahmanyam,
S Advocate,

D.No.' 45587,

Narsimhanagar,

VISAKHAPATNAM=-2 4,
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BEFORE THE HONOURABLE CENTRAL ADMINISTRATIVE TRIBUNAL

Between:

1)

2)

3)

4)

A
b

5)

AND

Union of India - Represented by!

1)

2)

3)

4)

Petition Submitted Under Section 21{1) Xb) of admini-

i« Vizianagaram.

HYDERABAD BENCH = HYRERABAD.

M.A.No.03] 97
in
O.A.No. 999/97

5

J.R.K. Rao, S/o J., Nagabhusanam :
Aged 55 years, Station Superintendent
South Eastern Rallway, Qr.¥o,.25(C)
S.E. Rly Quarter - Marripalem

Vis akhapatnam.

D. Appa Rao, S/o D, Chandraiah .
Aged 48 years, Station Superintendent |
SeEe Rly-, Lak&hmi Nagar

Gopalapatnam, Visakhapatnam.

v.M,L, Narasimha Rao, S/o Purnachandra!Rao,
aAged 56 years, Station Superintendent
S«E.Rly. @.No,.585/3, South Jail Road

Vis akhapatnam. ,
B.3.R. Murthy, s/0 B.A. Narasayya
Aged 54 years, Station Superintendent
S.E+ Rly., Vizianagaram
Addepallivari Veedhi, Kothapeta,

P, Chakravarty, S8/o P. Jayaram Naidu,

Aged 54 years, Station Superintendent,

vadlapudi Rallway Colony

¥ S.E.Rly., Visakhapatnam. i .e FPetitioners/
Applicants

Genefal Manager,
SQE-.RlYQ' calcutta—43.

Chief Personnel Officer
S.E. Rly., Calcutta«43, !

Divisional Railway Manager,
S.E.Rly., Visakhapatnam.

S. Bhaskara Rao, S/0 Appa Rao

Aged 54 years, presently working

Under Sr.Divisional Safety Officer, - . ReSpondents/
SeE. Rly., Visakhapatnam. ' Respondents

strative Tribunal Act, 1985.

enclosed Affidavit the Petitioner/Applicants prays the
Hon'ble Tribunal to be pleased to condone #he delay of

3 months 16 days in vilew of the following:

For the reasons and circumstances indicated in the

OC‘.Z




i

VD

149?

2 2

It is submitted that following 48 the decision of
?
Jerry

Supreme Court in Dilbagh Railﬂﬁﬁy Vs. Union of India

{( AIR 1974 SC 130 )} it was xmlé};; in Purna Chandra Sahop
Vs. Union of India in 0.A.No.325/1992 decided on 5-8-93.
( 748 Swamy's C.L. Digest 1993 Vol.VI at P.103 & 104 )
that conflonation of delay in filing applicaﬁion must be
viewed in a rational, common sense and pragﬁatﬂ%ﬂ manner
It was observed "While considering limitation question,
we cannot shut our eyes to the fact that the petitjoner
is an employee of a Medium Grade in theRai#wafs.- Being
busy in official duties he might not have found time to
take legal advise. In such circumstances, we do hereby
A“““”‘?beﬁgmafgﬂmsubmié%égo;hat there is no deliberate
delay or latches on the part of Petitioner/applicants in

approaching the Honourable Tribunal. The delay is

neither willful nor wanﬁon. ]

Therefore the Petitioner/applicants prays the Hon'ble
| fgeae—
Tribunal to be pleased to condone the delay of 3 months

CABl P e Mifpecrvadsy MHM‘V(&'T\&L&A-%M of .
16 dayshin the interest of Justicefunless the delay is
condoned the Pefitioner/Applicants will face undue hard-

ship and irreparable loss.

h@&ﬁaﬂ#&1ﬁa,: C%%MJ”%§L’~T—

¢ !
2% s 122 Advocate for Petitioner/
Applicants.

N

P condone the delay" e Gl s Draakks Azadec ‘
ﬂ?‘("q‘q H leauy o ikl (..ul»sy ‘3”«4"""‘”’ ; omoge/qq_mu&-)«ulﬁ%ﬁ?’%m"Toétf» Y
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o BEFORE THE HON'*BLE CENTRAL ADMINIw
) - STRATIVE TRIBUNAL:HYDERABAD BENCH
}%’%q . ' HYDERABAD,
' |
i "
y M.A.No. : 97
in
.. 0.3.N0.999/97
Betweens: i
J.R.K. Rao and - .. Petitioner/
4 others . ﬂ Applicants.,
AND :

Union of India -~ Rep. by:

 General Manager, i ¥,
- S.E.Rly. Calcutta-43 .. Respondent/

" ees and 3 O-iﬁm@f -, Respondents

Tribunal Act 1985

oA
@mg‘gw“*z 19

" Filed on. s }

Filed by .-‘Ysm

Doks Fady — f”f’f,f@?’ N A
\N“ el

Y. SUBRA}MANYAM
advocate
- D.No., 45-58=7
Narasimhanagar
- Visakhapatn?m~24.

S



BEFORE THE HONOURABLE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH 3 HYDERABAD,

M.2.No &G3)97
in !
Be tween:
Sri J.R.K. Rao, S/o Nagabhushanam,

Aged 55 years, employed as
Station Superintendent, S.E. Rly., «e Petitioner/

Visakhapatnam, and 4 others aApplicant,
And

Union of India =~ Rep. by @
General Manager,

S.E. Rly., Calcutta~43 and 3 others .« Respondents/
~ Respondents

AFFIDAVIT

1, J.R.K. Rao, s/o Nagabhus hanam, aged 55 years, working
as Station Supérintendent, S.E. Railway; Vvis akhapatnam -
residing at Qr.No.25{(¢) S.E. Railway Quarters, Marripalem,
Visakhapatnam do hereby sclemnly affirm on my:behalf and
on behalf of 4 others applicants who have authorised me

to submit Affidavit and 1 submit the same as under:

I am one of the applicants in the above O.A. and I know

the facts of the case.

The Respondent No.4, who is the Junior mqs£ to applicants
in the seniority ilist of Alternative Cadre~I was promoted
to higher grade retrospectively as per DRM (P) S,E., Railway
Visakhaggtnam O.O.NO.WPY/BOG/Pt. dated 24“0§L2§5 on the plea
of implementation of Hon'ble Supreme Court's Order in Civil
Appeal No,2054 of 1990 decided on 30th April, 1990 and

contempt petition notices 130 and 195 of 1990 decided on

: 14—5-9%/V The Respondent have only implemented the Hon’ble

Supreme Court's Orders to Respondent No.4 case along with

other employees of alternative-II Cadre ignoring the eligible

_senior employees of alternative Cadre-l i.e. Applicants

for not approach-

00--.2.




é

-

ing the Hon'ble Court. In this connection the Hon'ble
Central Administr&tive Tribunals of different Benches as
well as Hon'ble Central Administrative Tribunal, Principle
Bench, New Delhi held that persons similarly situated to app-
licants may be given benefit of C A T decisions even if they
were not parkiegxin ‘the case - 1996 (3) Sag - CAT - PB - NDL
P.178. - As such I along with 4 other applicants approached
Hon'ble Tribunal with 0.A.N0.999/97 to ex%éndw{he same benée-
fits as were extended to junior and respondent 4, who
belonged to Alternative Cadre-~l and Joined as applicant
in the case filed by altenative Cadre-II Eﬁ:ﬁ:ﬂ

In this connection I submit that the case of promo=-
.tion to Junior most i.e. Respondent 4 came to my notice

. 4994
in the first week of October and I submitted my represen-

tation to the Divisional RaifizgyManager (P) S.E. Railway,
Waltair on 7=10-1994 and the D.R.M.(P) S.E, Railway,

Waltair replied under No.BJV/KKPS dated 19-10-& that
g e

respondent 4 was promoted prior to the applicant consequent

-1

.upon %1 implementation of Judgement of Hon'ble Supreme

-~

Court of India retrospectively. The other applicants have
alsc represented to Divisional Rx Personnel Officer, S.E.
Rallway, Waltalr which has not been replied. Thé_applicants
waited for reply upto 30.9-35 ?Zn an appeal/representation

was made to CPO-S.E.Rly. Calcutta on 29-9-95 and 30-9-95

4.e. appealed with in one year of submission of represén-

tation to lower authority. The appellate authority has not

disposed of the representation even till date, .

In this connection I submit that myself and other

4 applicants are working as Station Superintendents andg
. . .

duties being hardYous and attending shift dues could not

F‘J;\_\
take legal advise earlier due topm Of time resulting

....3.
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%WWB*‘menths -16 days(wﬁ

in delay in approaching the Honourable Tribunalat. The
v

delay is neither willful nor wanton.

Unless the Hopourable Tribunal is Pleased to condone |

¥ Yo r-2, U i fpurra-dicig tind baTv e Qg zt' “7?

delay ofﬁ 3 months days , the applicants will face undue |
A

recurring hardship and injury.

- <
bate: L7 /08/97. : /‘( - ,/(

Place: Visakhapatnam,. BDeponent.

Solemnly affirmed before me on 27 (e M?WX“ 797

Attesting Advocate,
OV NTNoD Ky MAR D




A TH THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERBLD BENGH
AT HYDERABAD

W MeAn 893/97
in

. | Cehe 999/97

JeReKaRao & 4 others Applicants
versus
The General Manager;

South Eastern Railway, Respondents

Garden Reach/Calcutta- .
& 3 othersg;

TREPLY STATEMENT FILED ON BEHALEF OF RESROMDENTS

.

I, B, Somulu s/0 Basayrya aged about 40 years
occupation: Government service do hereby solemnly
- affirmm and state as followss

I am the Divisional Personnel Officer in the
oi‘ficé of the Divigional kR&ilway Manager, South
Bastern rallway, .visakl'xapatnam and I am dealing

with the caze and as such I am well acguainted

with the facts of tlie case and I am £iling this
reply statement on behalf of all the official
Respondents as I have been authorised t'.o do so¥
at the outset it ié submitted that the
applicants harain tise and again approaching
this Hon'ble Iribunal without any reagonable
grievance to be redressed by this Hon'ble |
Tribunal, It is submitted that the applicanis
herein £iled an M.Ae 305/97 in O.A. Sc. 1013/97
for condonation of delay of 2 vears 9 months in_

approaciiing this Hon'ble Tribunal claiming a

relicf for gurant of promotion to the applicants

4TS wifRE srfoerdy
7. 9. I=A, qreE

Divisional Personnal Offisor

gras sifas afaerd
z. 9. X@T; A1

Basst. Persounel Officer

\ & E. Rly; WALTAIR

- 8. E. Railway, Waliair

a2 d
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WeSofe 1.8.83 from ke date their junior Respondent
No.4 was promoted in sCale RS #1600-2600 and next |

grade from 1988 with all consequential benefits,

On a notice before admission the respondent had

]

filed a reply statement stating that the applicant

had pmk not putfortﬁ any cogent and sufficient
reason for condonation of dz2lay and they annot
compare their case with Respondent No.4 as Respondent
) 0;4 was given benefit as per Hen'ble Supreme Court
in G.A-‘ 2654/90 in respact of 204/206 petitioners

therein and original cause of action @ose as far as

back as on 1.8.83¢

when the matter heasrd on 27.6.97 Sé} applicants

-

counsel submission that he is not pressing for the

MsA« the Honfble T.i‘ibun-al pleased to dismiss the MeAa
as not pressed and also dismissed O.A. as it is
apparently barred by limitation. A copy of the
Hon'ble Tribunal:‘_s'ozﬂe'r dt.2647.97 is enclosed and
marked as Annexure Reldl

N ow the applican.ts had stated in their petition
for condonation for delay 'that the similarly
sitﬁated wréons may be given benefit of a
decision eiren tose th.e—:q are‘ ﬁot partied to a case

and further stated that they had come to know about
their junior promotion in the first week of October
1994 and they had represented to DRM (P) WAT on 19.10.94

and further mpirzsented to CPO/GRC on 30.9,95~

B ULCh sl dee wifd afrwie

z. . 3o%; AT 1 ke, TeAs
1. Personnel Officer _Divisional Personnsl Officer
‘fsés E, Rly; WALTAIR S. E. Railway, Waltair




g

o — -
RY N -
" Singh Vs UOL 1992 3(3) 323 and Gagendra Prasad Vs Céi)

a%fqyﬁm oo waw TS O
3. 9. {@d; IIS0E 7. 9. 3@¥, ay@T8
Asst. Personnel Officer Divisionat Personnel Officor

\ S, E. Rly; WALTARR S. E, Railway, Weltair

‘E_--Qa

)

Since they had not reczived any mﬁly till date anc
accordingly prayed ‘forrcondonation of de lay.of pne
year 3 months d.na 16 ‘days in filing this O.Ae
It is hereby submitted that the cases cited by
the aﬁplicant did not apply to the facts and circum-
stances of the present case.

It is% settled law that repeated repre-
-sentation wi_ll not save the piriod of limitét;idn or

-t
any casue of action will not arise!\a Judgement of

Counnma. |
Gourt and will not be ag== for condonation of delay

has laid down by the Hon"bles Supremz Court in Bhoop @

i et

UOI 1995 (1)SEY (CaT) 478, it is submitted that the .

original cases of action arose is far back as on 1.8.83

and they had not choosen to approach the Hon'ble Supreme

s -

Court against 204/206 employées. ;:he E;Iori:'ble Suprérre
Court vide its oraer dt.éb;4.90 in C.a. 2054/90 had
observad that the number ,'or_f ;zmp]:oyees w2re not more
than 206 and therelief grantec.? therein satisfy t;:e appli-

cants for which the litigation Came to the end.

Applicants herein seeking a relief for stepping
up of pay of the applicants as promoted w.e.f. 1.8.83
from the date the junior was promoted to scale

Bs, 1600-2600 and next grade 2000=3200 from 1988 with



L ' l
all consequential bznifits. As such\& delay in seeking
raeliaf is not 1 year 3 months 16 davs but more than
14 'ylz-:ars. Purther he is not entitlad for any stepping
up of pay as the applicants were never declared as
seniors $0 Sri Bhaskara Rao the respondent Hol.d hegein
and they hag not fulfill=d any confition for staéping
up of pay. Further the mlicf \_lalmd in MALI05/97
in OA $r.1013/97 and the present relicf is substatially

similaer and hsace tne present petition is not maintainable,

~

3ince the prasent o.de L

L

; substantially similar
to tl*‘u—z carlier Cefio which was =nd2d in dismé;sal he can
not approach this Hontble Tribunal with a fresh CeAsfor
a s imilar relief witich ‘ nzard and dismissed earlier,
Purther there is a delay of over 14 fﬁaf &nd hence
the present pitition is liadle to be Jismicsed in lindtee
‘-ra..,_ vzr che &0 ,é,azr'.;r—:riz.—-:s in this case had a
right to file & seperate c,ou‘l(:“ in the Cele
In view of thd a Zoxesaid facts and circumstancss
the aggplication Jilod by the aprlicant Jfows not consider

any merit in terms of law of facts and the same is liable

to be mjected,

Solemnly and sincerely xDErone ‘B‘b"/

S T ST

. . gl [,
affirmed on this 2\ N- w9, 3T, 57N
Akl PP —— s £ W h' " N
_ . , uls ‘3. ral Pnr”‘“ CIRHAE
day of October, 1997, and signed b Pailene, - ,’ o
. <« .uhe.u.

his name in my presence at V*ealmapatnaﬁ.

LA T —
g. q ié’% aTa‘ufz
flicer.
Asst. Personnel O
5' E R]-Y; WALTA!.R
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f IN THE CENTRAL ADMINIST RATIVE TRIEUNAL :HYLERABAD BENGH
AT HYLE RABAD
M. A, - 893/97

0.4, 999/97
Between
JeRiKoRao & Others ' Applicant
And

The Gere ral Manager,
South Eastern Railway, ,
Calcutta & Otherse ' Respondents

Statenent of documents Annexures to Reply statements

. Annegure
D Iy P
ate Particulars (Marked as ) age

OFmb= QT The order of
| Hon®*ble Tribunal Annexure Rel
in }ﬂ.f;\." 305/97
in OA SR 1013/97

-

C=0= Q= w0 == OmOm OmQ oo Qe (om0 mmOm O Qo QwBmO o0 e0mOmD o Jmd om0 e mO-

Date | ' Counsel for Re SPG"F‘dent







- ‘ 'l
h'fﬁ ) |
. ‘  In THE GINTHAL ADMINI STRATIVE THLBUNAL HYDEHABAD BEN CH:.
’ -  HWDERABA, - . S
. My BN0G305/97 in O, A 1013 of 1997,
Betweeﬁ

1. J. &K. Bao

2. UL Ap'a Rao

3, VoM.LiNarasimha Rao
4 B 5 Klurthy

e Pro Ch E;kraVamet Y Appli C.;ﬁ&s.
and o
/ _ le General Manager, Se Ea Hlys. Union of India, Calcutta,.
: : ‘ 24, Chief Fersonnel Ufficer, Sx‘r}' f_iallwa}’: Caleouttag

3., Divisional Railw ayMenage';:. 7_ &:L'-‘. Rallway, Visakhegpatn Iy,
- Respondent g, !

Lounsel for the gpplicants & s Y, Subrahmany an !
- Counsel for the Hespondents 3 g&pi Ve Bhimanna, $C for RlY ss.

FORAA Hon'ble Mr,. A Bahgara) an, _Administrative Memberp

Honlble Mr A.%"lg. Siva Das, Judicial Member

The Tribunal made the following orderie

Heard S§ri Y, Subrghmany an for the aplicaits and
Sr. V. hhimann g for Yespondents, Leamed coun sel for the
gplicants submitted that he i's not Pressing this Ma,
Hence the M, A is dismissed as not p ressedy, =

As the Mo A is dignissed, for condonation of "l
del gy, the U;ﬁ;,, is also disnissedsas it is apparently _ |
barred by limitationy -

TN a1/ o
h\nﬂi\s\ o 83/ -

Deputy Registrar{Ju dl,,)

g %r&;:/ﬂm‘r  GERTIFIED TO E THE oY

g g ted; 9TedE

Asst, Personnel Officor : ) &‘/" -
& E. Rly; WAL Al QOUKT OFFICER
o CENTRAL ADMINI STEATIVE
T KL BUN sl

HYDERABAD BENC H,

L X
¢ o
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", BEFORE THE HONOURABLE CENTRAL ADMINISTRATIVE TRIBUNAL -

"TAND

Lre

HYDERABAD EENCH:HYDEB%%?D.) _
. 93
Mo A N0 €702/ 97 Y -

0.A.N0.999/97
Between: |

J. R, K.-Rao, S/o J. Nagabhushanam
Aged 55 years - Station Superintendent
South Lagstern Rgilway -~ Visskhapatnam

R and L}' Others . PRI PEtitionBr/
. o ' - Applicants

Union of India - Represented by:

General Manager, S.R. Railway o
Calcutta~33 ... and 3 others “++» Respondent/
Respondents

Rejoinder submitted by the Petitioner/Applicant in Reference
to the Reply Statement submitted by Respondents on MA No{fbi]Q?h

39z )

The petitioner/applicant Sri J.R.K, Rao on his behalf
ﬁnd on behalf of other applic@hts who have authorised him

to represent most respectfu11§ sweth and submit}tne Rejoinderi

to reply statement as under. -

The Petitioner/Applicant submit that the averments made
: those
in reply statement are all not true save &kegm that have be
specifically accepted. The Respondents may be put to strict

proof of the averments not accepted,

Subject to the above the petitioner/applicant*submits
és unider §

An irreparable injury wes caused by Respondents by
not considering the basic facts of dateof inttial appoint-

ment, date of regular promotion and confirmation and taken

L ]

action to promote respondent No.4 who was governed by
. in
alternative cadre-~l a junior to applicantg failed suitability
R ‘ A' 4

test when appeared with applicanuéfor promotion to higher

‘ .  Petitione ‘
grade and joined as applicant/ along J&th slternative Cadre~I11

staff as applicant in Civil appeal No .205% of 1990 decided

ll'..|2.

AN S —
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on 30-4-1990 and contempt petition No.130 and 195 of 1990
decided on 14~5-1993, It is only againstvthe above back-
ground M.4.No.305/97 in 0.A.No.1013/97 which was filed for
condonation of delay errocneously as 2 yeais 9 months was
withdrawn to rectify the defects. 7

The- Honourable -Central Administrative Tribunal at the
admission stage on opening the case cbserved that the condo-
ngfi;n petition is not in proper form resulfiéé in withdrawal
of M.,A., for submission of petition afresh, Since the M.A,
was withdrawn the 0.3, had to be dismissed énd was dismissed
withéut hearing the same. It is not correct to allege that
orders weie péééad after‘heaxing the cage. j" -

In this connection it is essential to state a few facts
for appreciation of anourable Tribunal.
as 2nd &ugust, 1983, Respondent No.4 was not extended the
benefit in view of his failure to pass -sultability test along
with éé;licants.- Hence he joined staff governed by alter-
native Gadfe-II &s a petitioner in 1990 with case filed in
Supreme -Court. The'staff who approached Honourable Supreme
Court in Civil Appeal No.2054 of 1990 decidédron 30-4=-90 and
contempt petition 130 and 195 of 1990 decided on 14-5-93 were
extended benefit of promotion retroqpectivély.

It is only after the decision of Supreme Court i.e. on
14=-5=93 respondent No,4 Qas promoted under'office order
No.WPY/306 pt. dated 24-05-94, retrospectively on the plea of
the Supreme Courts declsion ignoring his service particulars.
Hence cause Of action arise ohly affar promotion of Respone
dent No.4 in i994. As per extent orders of #arious Central
Administrative Tribunals, when Junior is promoted, the senior
who are not given benefit of promotion are entitled for

AT (97141) &7 80581 #1996(F)S L7 AT eBADL 9% -
stepping up of pay. , The applicants are seniors to Respondents |
No.4 as per service particulars furﬁished and never draw less
pay than iespondent Nec.4 in lower grade and their supe:session:
by respondent No.4 on the plea of Supreme Courts Qecision

dws not .c....'tlB
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hold any force as the Supreme Court turned down the
pleas of respondents that the.orders shall disturb seniori¢y
and may result in extending it to many others. The pleas
have been. specifically rejected by Honourable Supreme Court
vide page 3 concluding ﬁara of Judgement.‘ As the respon-
dent-4 was promoted retrospectively as per Office Order
. No.WPY/3€0 pt. dated 24-5-94, the Petitioners came to know
of the promdtion-of respondent No,4 in lst week of October,*94
and one of the applicants appealed on 7-10-94 to extend him
benefit of promotion at par with respondent 4 who is far
~ junior but the mespamde representation was rejected under
RM(B)*s No.BIV/KPC/S, dated 19-10/11-94, Aggrieved by the
decision ¢f appeals were submitted to higher authority
CPO-Cdlcutta on 29-9-95 and 30~9-95 which are yet to be
replied. | .
Hence the delay caused is 1 year 3 months 16 days
reckoned from 1-10-9% after excluding permissibhe period
of 1 year 6 mggtggfoﬁ?t?o'. 1013/97 was filed in Macch, '97
We ' beg to submitvzhat we being Station Master/Superin-
tendenf_are always busy in attending important work of
train passing on shift duties and could not find time to
seek legal advise, Similar reason was accepted by Honfble
Supreme Court in Dilhugh Rai xf&i"(rs Union of India,
(AIR 1974 SC 130 and Purnachand Souoe Vs. Uunion of India
In O. A, No.385/92 decided on 5-8-93 ( 74 Swamy's ﬁ%&%&ngt

L,szg aInndd wirp J€ec duc f milrrie - A 127 10)

ha XS ee.
1199 T31'. VT4t P, 103 & 104 )., The delay is neither wilful >~

* A
nor wanton, Unless the delay is condoned and O,A., admitted
the applicants will face injustice, hardship and irreparable

injury.
Al b o
Petitioner Applicant Advocate for Petitioner/

Applicant,

( TRk R#?)
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BEFORE THE HON'BLE CENTRAL ADMINI-

STRATIVE TRIBUNAL:HYDERABAD BENCH
HYDERABAD,

- 8%32‘
WaNe GioBje? 117
0.A.No. 999/97

Between: - - }

J.R.K. Rao, S/o Nagabhusanam

aged 55 years, |

Station Supdt. and ++ Petitioner/

«ve4 others } Applicants
| Q

‘ i
AN D . +

|
General Manager, :
S, E, Rly.Calcutta
and 3 others

Union of India - Rep. by

.. Respondent/
Respondents

i
!,+
Rejoinder to reply statement.

submitted by Respondents of
M. A, No 9702/97 .

; 2
- 4 . V\/\m@
Filed on : h \ﬁ%§AE?(
+ SN
Filed by : Y3M \C}JL' o

Address: f
Y. SUBRAHMANY AM
| Adgocate
Door No., 45587
Narasimhanagar
Visakhapatnam-24,
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FORM NO.12 - (
( See Rule 67 ) .

FORM OF VAKALATHANAMA
IN THE HONOURABLE CENTRAL ADMINISTRATIVE TRIBUNAL/STATE =

ADMINISTRATIVE TRIBUNAL - HYDERABAD BENCH «~ CUITACK BENCH
B BYDERABAD/CUTTACK.

0.A.No. C\C\O\‘ 97

R,A}No, 97
C.PINO. 97
PoT NO.—. ' , 97

Between:
o

T RK Rﬁo'k‘@%

(L&ULEDL N E= S VI = |
157 @ﬁ:ﬂ/t‘——({ﬂ_g ™M Gy AR e QSL ‘9(“1 _Respondents

Lod o, ®aQ > Qu ; ,
I, -:ET:RKQ ODOOQ’DOIDID.‘QOOQOCCOQ Appl Cant NOseaeas

Respondent No...*..... in the asbove application/petition do
hereby appoint and retain Sti Y. SUBRAHMANYAM and ..secscoose
sessssevssssssssnvss Advocates to. appesr, plead and Act for
me/us in the above application/petition and teo ¢onduct and

prosecute all proceedings that may be taken in respect there
of including contempt of court petition and review application
arising thgmé from and applications for retuxn of documents

entexr into compromise and to draw any monavs pavatle to me/ o~
us in the said proceedings. - X 5§:%.. ~

—
Place: ‘

; Signature of the Party
Date 3 !
i

>

2 Exccuted in my presence, "ﬂc gpted®
€. Qamalz M @) Kyewiat
7 | RigmagnrexxikRhxdaxs E\(=

Signature with date
Y. SUBRARMANYAM, Advocate
(Name & Designation) s {Signature with pame of AGVOC t——

Name & Address of the .
Advocate for service ' : R

Y. SUBRAHAMANYAM, Advorcate
D.No, 45«58~7, Narasimhanagar
Visakhapatnam=24. Phone: 549143

The contents of the Vakalat were truly and sudibly read
over translated into languageknown to m the
party executed the Vakalath and he seems to have understood
the same.

{(Tobe given in respect of party unacquainted with the language
of the Vakalath or 1s blind or illiterate) ;

Signature with date
({ Name and Designation ).




Authorisation to sign, 0.A., M.A., Vakalat, R.A.
and C.P. as may be necessary:

We the applicants in 0.A.No. ‘97 do hereby
'solemnly affirm and authorise Sri J.R.K. Rao, Son of
Nagabhushanam, who is one of the applicants in the 0.A.
is authorised to sign petition, Vakalat,lAffidavit 0.A,
and execute sgll documents that may_be-neﬁessary on
our behalf in conducting_thg case in tnegceptral Admini-
strative Tpibunal, Hyderabad and we agree to ratify
all acts and deeds as if the same are paﬁsonally executed/
done by us individually. In token of ouf agreeﬁent
to nominate J.R.K. Rao for the purpose, we afiix our

signaturesg hereunder: )
I s ture

1. D. Appa Rao, S/o D. Chandraiah

2. V.M.L. Narasimha Rao, o |
3/0 V. Purna Chandra Rao U' f»/VAﬁua

3. B.S.R. Myrt
S/o Naraéaig{i’ @ 6 & f\?" "'/‘

b, P. /ﬁ skravarthi, (iljfg;sgagng

Jayaram Naildu

- | /)4
5. J.R.K. Bao, S/0 Nagabhushanam ,?'4 -7

Accepted
J.R.K. Rao

Solemnly affirmed before me on | at

Visakhapat nam,

Attesting Advocéié.
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1
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(, _CC_I—T"T:-

C. SURYANARAYANA, B.5c., LL.B.,
ADVOCATE
182, SRINILAYAM, SR SRI MARG,
STREET 4. LANE 8, GA
HYDERABAD- 500 029. (Ph: 040-7637075)

. " fdvocali for Applicenl”

.w".;h
8.1 .52 .8 AMAYARAKAYRUZ .0
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FORM NO,.12
{ Sea Rule 67 )

FORM OF VAKALATHANAMA

"IN THE HONOURABLE CENTRAL ADMINISTRATIVE TRIBUNAL/STA‘I‘E

ADMINISTRATIVE TRIBUNAL = HYDERABAD BENCH « &H—fweﬂ'
HYDERABAD/CUETACK . e ‘._ \

OC.A.No. q 7 7/ 97
R,A.No, 27
C.P.NO, 97
P.T,NO,. 97

Betweens
:Tﬂ@ﬂ(-Rﬂo CAALD Ltﬁ-’z.klua

APPI:LCant/
Petitioner
AND

UnNian @F I NDIF CL{’“Q/ Uy
ek enle oAl 3 Kilns Respondents

DﬁH%@»WMLWWMmhﬁmguwmwgamg
I; k)..l?. .?:8:'& ?..P:?. seenese R . -&‘-@M%’V.ﬁ AppliC‘antiTNO. . £“ .

Raspondent NOeeod5esss in the above application/ etition do
hereby appoint and retain Sl Y. SUBRMMANYM :%L...........
vevsssesesssssvassns Advocates to appear, plead and Act for
me/us in the above applicaticn/petition and to conduct and
prosecute all proceedings that may be taken in respect there
of including contempt of court petition and review application
arising there from and applications for return of documents
enter into compromise and to draw any moneys payable to me/

us in the said proceedings. \JN\LAA% 91)/)cﬁ

Placefd .- v L Signature of the Party

EVCA

Date -'3 - - ?.-,;, e 7 C;,
ITIRIREE g TL S .
- OppoF

a Executed in 'my presence, "accepted"”
Sksmagxxexwkikhxdake

Signature with date Y. SUBRAHMANYAM, Advocate

(Name & Designation)

: ) Accafat‘e-af
Name & Address of the
Advocate for service C 77 .
C. SURYANARAYANA, 8.8c, LL.B.,
Y. SUBRAHAMANYAM, Advocate | § mvocn?é 8e
D.No, 45-58-7, Narasimhanagas 162, SRINILAYAM, SRI SRI MARG,
Viﬁakhapatnam..ZQ. Ph: 549143 STREET 4, LANE 5, GAGANMAHAL,

HYDERABAD-500 029. (Ph: 040-7837075)

The contents of the Vakalat were truly and audibly read
over translated into languageknown to m the

party executed che Vakalath and he seems to have understood
the samne, ‘

{Tobe glven in respect of party unacquainted with the language
of the Vakalath or is hlind or illiterate)

P Uotehedoertoc.

Signature with date
{ Name and Designation ).
Venkateswara Kao T adsl=
8 Com., B,
ADVOCATE

UR VA NARATES

(Signature with name of Advocata)
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